
DIItECT()RATE(〕 ENERAIノ ()「 F()REICN′ I｀ RAl)E
(DES― II SEC′ I｀ I()N)

DRA「T MINUTES OF′ I｀IIE NORMS COMMI′ IVI｀ EE― II
MEETINC No.12/81-AI′ C2/2018 DATED 13.02.2019

Plcasc Notc

i. 
「
or inforlllation of cxportcrs, Norins Colmnlittcc― II handlcs aH cases pcrtaining to

flxation/rati「lcation of nonns fbr Export Products ianing undcr I′ I｀C(IIS)Chapter 72 to 76,78
to 80,85.(〕onlinunications in rcspcct of cascs/pcrtaining to NC― II Inay be sent to email address:

五.11l ccrtain cascs thc dccision of thc Norl■ s(〕 omlllittcc rcfcrs to the Rccommendttions/

Obscrvations/1)cflcicncics  rcccivcd  fronl thc conccmed  l｀ cchnical  Authority.Whcrcvcr
applicable, a scanncd copy of such doculncnt has bccn placcd at thc cnd of thc Ⅳlintltcs, in
runnil13 scrial ordcrs.′ l｀hc conccmed appHcant/company inay 80 through the samc and rcspond

accordingly.

i五 .  Sirnilarly, a scanncd copy Of thc blank Standard I)eflcicncy lformat, which may flnd a

refercncc in lヽ (〕 dccisions,has also been attached in the end.′
I｀his rnay also be rcferrcd to by thc

conccrncd applicant/company and may bc responded accordingly.

iv. 
′
I｀hc Nonns(〕 onllnittcc has taken dccision only with respect to technical aspect/wastagc
norlns,Whilc rcdccllling the appHcations,RAs should check that the applicant has fulAHcd an

requirclmcnts as prescribcd in poHcy/procedure including thOsc in Policy(〕 irculars issucd frolη

tilnc tO tilnc or any othcr provisions undcr「
rI｀

P/11BP fOr E()DC.
v.Whcrcvcr tllc C01nmittcc has flxcd Nornns,thc conccrncd RA may cnsurc that AA is issucd

on the wastagcs/consulllption as ratifled by the Colnlnittee or as per wastages clairncd in thc

appHcation,whichcvcr is lcss.

Mceting No.  12/81  of Norlms Cornlnittec― II for the ycar 2018-19 schcdulcd On
13.02.2019alld hcld on 14.02.2019 under thc(〕 hairillanship of Shri Iく。P.(〕 Oyal,Additional I)ircctor
Gencral of lforeign′ I｀rade to considcr thc fo1lowing applications 10r ratiflcation of nOrins in rcspcct 011

advancc authorizations undcr Duty Excmption Schcmc(Chaptcr-4)of lfOreign′
I｀radc P01icy 2015-20.′

「 hc fo110willg inclnbcrs wcrc prcsent in thc inccting:―

SI.No.

l.

2.

3.

4.

5.

‐Casc No.:
‐58/12/81-AI」 C2/2018

1,HQ
IFilc:01/81/050/00696/′ へヽ 419

Name & Dcsignation
Shri V.C. Agarwal, Coniuttini f i'it-:;
ShriShaish Kurnar. Consultant ('l'lrC- l)
Sliri K.K.'l'iwari, IA
Shri S undccpChauhan. IX)
ShriShobhit (iupta, I)y. I)GIi't'

I)cpartment
DGI「
′
I｀

I)(〕 I「
′
I｀

DHI
DPHT
I)(〕 lf′ I｀

1.  Minutcs of Mceting lヽ 0.08/81 datcd 19。 12.2018 and Mccting No.09/81 dated 02.01.2019werc
circulated amongst thc rncmbers.No comrllcnts havc bcen rcccivcd frorn any mcmbcr on such

lγlinutcs.′ I｀hcrcibrc,thcsc lninutcs arc unaniinously approved.

2.  
′
「 hc rninutcs Ofthc cascs discusscd in thc lmccting are as bc10w:―

MEE′ I｀ING NUMBIう R:12/8卜 AIノC2/2018   MI〕 It′ I｀ING DΛ TI〕:13.02.2019

Party Namc:I〕
「
D

INDUCTION PRIVATIt
I′ Iヽ41′ I｀ 131),

RIノA「 ilc
:07/24/040/00163//1M15

Mcct No/1)atc:

12/81-AI′ (〕2/2018

13.02.2019

1′ic.No/1)atc:0710106311

06.08.2014

I)cFcrrcd

casc was rclcrrcdDecision:'l'hc Comrnillcc considercd thc casc as pcr agcnda and obscrvcd that thc
to I)l Ii on 07 .02.2019. I lowcvcr, in mcctirrg, thc Cornrnittcc observcd that thc

躙1器 :器:l暮「誓轟驚MiniStry of COm:
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I Iigh l;rcqr-rcncy (icncrator which is thc subjcct matlcr of McitY. 'l'hcrclbrc. it was dccidcd to rclcr
thc casc to McitY I'or cxaminatiorr.

'l'hc casc stands dcfcrrcd.

Casc No.:

25/13/81-AIノ (〕 2/2014

Party Nalη c:」 tJl)I′ I｀ 1う It    Mcct No/1)atc:
S()Iフ AIt P()WIう It Iノ IMI′ FIう I) 12/81-AIノ (〕 2/2018

Defcrred l

HQ「ile             RIノ A Filc            l′ icoNo/Datc:0210204856
:01/81/050/00441/AM15/    :02/24/040/00090/AM15/    25.08.2014

13.02.2019:

HQ「 ile RIノA Filc

1. Dctailed calculations
documcnts.

Decision:'l'he Committee considered the case as per agcnda and notcd that the casc was pending

with MNI{I: since 27.08.2015. Ilowever, no reply has becn reccivcd ye1. IIcncc, commcnts of
Consultant ('l'lrC-3) were sought. As advised by Consultant ('l'l1c-3), thc Committec decidcd to
scck thc applicant to fr-rrnish thc following inl'ormation for cxamination:

of raw mttcrial requircd with justiflcation & supporting l

2. [Jsc of each raw material in manufacturing of export product.

'l-hc case stands deferred.

Party Namc:JI.JPI'l'llR Mcct No/I)atc: Dcfcrred

2/1/81-ALC2/2015      SOI′ AR POWI]RIソ IMITIう D 12/81 AIノ C2/2018
13.02.2019

HQ IrilC            RIン A Irilc           I′ ic.No/Datc:0210205584
:01/81/050/00002/ANl16/    :02/24/040/00219んへM15/    19.02.2015

Dccision:´ 1｀hc(3ollllnittCc considcrcd thc casc as pcr agcnda and notcd that thc casc、 vas pcnding

with MNRE, since 06.05.2015. Howcver, I-lcncc, comments of Consultant (1'EC-3) were sought.

As advised by Consultant (TEC-3), the Committee decided to seck the applicant to furnish the

following information for examination:

l. Detailed calculations of raw material required with justification &. supporting

documents.
2. Use of each raw material in manufacturing of export product.

The case stands deferred.

Case No.: i'}arty Narnc:'l'A'l'n POWIIR Mcet No/l)alc: I)cfcrrcd
t」 asc fヽ o.:                 1″ arty lNalllじ :1/ヽ 1ハ r、ノVV Iし Iヽ   lVlじ じt lN∪′1ノ α Lし .          ■ノし八■‖ しu

7/5/81-AIノ C2/2015       SOI′ AR SYSTlう MSIンTD.  12/81-AIノC2/2018
13.02.2019

HQ lfilC            RIソ A「ilc           Iィ iC.No/Datc:0710108018
:01/81/050/00107/AM16/    :07/24/040/00470/AM15/    15.04.2015

I)ecision:'I'he Committee considered the case as per agenda and noted that thc case was pending

with MNRIi since 15.01.2015. However, Hence, comments of Consultant ('l'ljc-3) were sought.

As advised by Consultanr (1'EC-3), thc Committee decided to scek the applicant to furnish the

fo I lowing information for examination :

l. Detailed calculations of raw material required with justification 8{" supporting

documents.
LJse of each raw material in manufacturing of export product.

'l'hc casc stands dcl'crrcd.



Casc No.:

12/13/81-AIノ C2/2015

HQ「 ilC

Casc No.:

67/12/81-AI」 C2/2018

HQ「 ilC

ITCHS
(〕odc

74072190

74072110

Party Name:SHERA
METAlノ PVToLTD.

RIノA Filc

ITCHS
(〕 ode

74032100

Dclcrrcd

13.02.2019

1ノ iC● No/1)atc:0210205883

Mect No/Date:      ‐Approvcd
12/81-ALC2/2018    1
13.02.2019            1

1′ic.No/1Date:1310048227

1)arty Nalnc:」 tJPI′ 1｀IEIt    Mcct No/1)atc:

SOIフ AR POWI〕 RIソ IMITI]D 12/81-AIノC2/2018

RIノA「 ilc

:01/8110501002451AM|61 :021241040/00033/AMl6l 12.06.2015

Decision:'l'he Committce considered thc case as per agenda.Comments of Consultant ('l'lic-3)
were sought. As adviscd by Consultant ('l'EC-3), the Committee decided to seek the applicant to
furnish the following information for examination:

l. Detailed calculations of raw material required with justification & supporting
documents.

2. [Jsc of cach raw matcrial in manufacturing of export product.

J'he casc stands deferred.

:01/81/050/00705/AM19/    :13/21/040/00015/AM17/    28.04.2016

Dccision:′ I｀hc(〕 olnlmittcc cOnsidcrcd the case as per agenda and dccidcd tO flx thc fo1lowing ad―

hoc nOrms as rccolnincndcd by rcprcscntative of MSMI〕
:

Iixporl itcrn

ilrass cxtn-rdcd solid
scctions

IJrass cxtrudcd lJars

Import itcin

13rass 13illcts

I{eCommendcd

Quantity
1.01Kg/Kg
contcnt in thc
export product

t.oiryre
contcnt in thc
export product

74032100 Brass Billcts

Note: Composition of Brass should be declared both in the export & import itemsand should
match.

ItA concemed may takc suitable conscquential action accordingly.

Case No.: Parly 4ヽcct lヾ o/1)atc:12/81- [)clcrrcd
61/12/81-AI」 C2/2018  Namc:JAYACHANDRAN  AI′ C2/2018

AIノ IノOYS PRIVATl]      13.02.2019

HQ IfilC

IンIMITED,

RIノA「 ilc Iノ ic.No/1)atc:3210077929
:0 I /8 I /050/00699lAMt9l :321241040100007 tAM|T l 13.07 .zot6
Decision:The Committce considcred the case as per agenda and as per advice of representative of
MSME decided to ask the applicant lor clarification on the following:

l. How quantity of lead content in import is less than quantity of export.

'l'he casc stands defcrrcd.

く
/

SHOBHl」

憚誂誦



Case No.:

3/7/81-AI」 C2/2018

HQ File

Party Namc:DIAMONI) Mect No/l)atc:12181- I)cferrcd
IENGINEI]RING AIノ (〕2/2018

(CIII〕NNAI)PVTIノ TD    13.02.2019

RIフA Filc lノ ic.No/1)atc:0410162411
:01/81iOs0/00380/nMl9/ :041241040/001 lslAMlll 24.10.2016

I)ccision:'l'hc Cornrnitlcc considcrcd thc casc as pcr agcnda and dccidcd to scck frorn thc applicant
to lirrnish I'ollowing inlormation as rccornmendcd by rcprescntativc of I)irll'l':

l. Sl. No. 2,3 &" 8 of thc Star-rdard Dcficicncy lrormat.

'l'hc casc stands dcl'crred.

:01/81/050/006541AM191 :071241040/003 10lAMl7 I 20.12.2016

Decision:'l'hc Comrnittcc considcrcd thc casc as pcr agcnda and notcd tl-rat thc application was scnt

to MSMI:. on01.02.2019 lor examination ol'thc casc. Ilowcvcr, commcnts yct bc receivcd.'l'hc
Cornrnittcc dccidcd to wait lor commcnts.

'l'l-rc casc stands dclerred.

Casc No.:        lrty Namc:          IMeet No/Datc:
2/3/81… AI」C2/2017   TY TUBULARIノ IMITED  112/8卜 AIノC2/2018

HQ lrilC: Iミ Iノ A lrile

13.02.2019

1ノ ic.No/1)ate:0510401960

01/8 1/0s0/00036/AM t&l :05123/040/005941 AM]rT I 1s.03 .2017

l0 Dccision:'l'hc Committce considcred thc casc as pcr agenda and notcd that applicant's rcply was

sent to Consultant (TEC-3) for examination. Ilowever, Consultant ('l'frC-3) informed in meeting

that the applicant in its reply has not given calculation of wastage and has claimed wastage as per

SION C831.Also, the applicant has claimed wastage including wastage duc to rejection. Hence,
Ithe Committee decided to seek clarification ofthe same for examination of the casc.

'l'hc casc stands dcferred.

Casc No.:

16/12/81-AIJC2/2018

HQ「 ile

Casc No.:

17/9/81-AIノ C2/2017

HQ IrilC

Parり Namc:ARMOR
PI′AS・I｀ IノTD。

,

RLA File

Mcct No/1)ate:          I)efcrrcd

12/81-ALC2/2018

13.02.2019

LicoNo/Date:07101108151

Deferrcd

Parり Name:NI″ 1｀SON AND IMeetNo/Dttc:      Deferred
AMI′ I｀SU BUHノDING    12/81¨ AIノC2/2018
SYSTEVIS PRIVATE    ■3.02.2019
LIMITED                             I

Iノic.No/1)atc:0510402502ItIノ A rilc

:01/81/050/00188/AM18/ :0512410401000531AM181 09.05.2017

11 Dccision:'fhe Comminee considered thc case as per agcnda and noted that applicant's reply was

sent to Consultant (TEC-3) for examination. However, Consultant (1'EC-3) informed in meeting

that reply of the applicantis not complete. Hence, the Committee decided to seek clarification on

following points:

I . Quantity of both export products has been reduced but inputs have not been amended. - ,A ,/
z. Fo. 

"*pt.t 
product i.to. i application had 123 import ilems but reply is for only 70 items. W

3. l'or export producl No.2 application had 23 imporl itcms but in rcply it is nil. 
6!:I^r*

-,4$l.$ffi}rffi



4.Wastagc cl」 incd varics肝 om O%to 20%but nojuslncaIon is g市 en.

′
FhC casc stands dcibrrcd.

Casc No.:            Party Nainc:Itl]ItP      Mcet No/Datc:

36/17/81-AI」 C2/2017   1NDUSTRH〕 S PVT.Iノ TD.12/81-AIノ C2/2018

HQ Filc ItIフ A Irilc

13.02.2019

1ノ ic.No/1)ate:0410163091

:01/tt1/050/003461AM181 :041241040/00017/nMl8/ I 1.05.2017
l2 Decision:'l'hc Comrnittce considcrccl thc case as pcr agenda and decidcd to seek lrom the applicant

to I'r-rrnish following inforrnation as pcr writtcn commcnts of Consultant ('l'EC-3):

1. Sl. No. 3,4.5 &1 i olthc Standard Dcficicncy l.'ormat.

'l'hc casc stands dcfcrrcd.

I)clerred

DcFctrrcd

I)cfcrrcd

Casc No.:

32/12/81-AIィ (C2/2018

HQ File

Party Nalmc:AKASH STI〕 I〕 I″ Mcct No/Datc:

CRΛ I「TS PVT.Iノ TD       12/81¨ AIノC2/2018
13.02.2019

Lic.No/Datc:0310813288ItIノ A I「 ilc

,, r0ll8l1050100610lAM19l :03/8110401004941AMl71 16.05.2017IJ
Decision:The Commitlee considered the case as per agenda and noted that the application was
scnt to DPII'f on 07.02.2019 for examination of thc case. Howcver, comments arc yet to bc
received. 'fhe Commiffce decided to wait for comments.

J'he case stands deferrcd.

,Case No.: Party Name: VEDANTA .Meet No/Date: Deferredt22tgt8t-AL,c2t20t7 t.tMl',fuD ,12181-Ar.C2t2o18

13.02.201g

HQ Irile : RLA File : ,t.ic.No/Darc:
0l/81/050/00193/AM18l 0s124t040/001 l7tAut$t 0s10403068
: 0g.06.201 7

Decision:'l'he Committee considered the case as per agenda and noted that applicant's reply dated

,o,?7,02-201? was sent to Consultant ('fEC-3) for examination. Flowever,-bonsultant (feC-f;
'*'informed in meeting that the applicant has not given answer to the queries raised in the D/L issued

'to in its reply. 'fhe applicant has given reference to SION which pertains to different product.
F{ence, the Committec decided to seek again from the applicant to furnish following information
for examination ol'thc casc:

I . Composition of cxport item.
2. Calculation of material wastage with justification.

J'he case stands dcferrcd.

Casc No.:           Party Namc:PARAM    Mcct No/Datc:
28/17/81¨ AI」C2/2017     1NDUSTRHES         12/81¨ AIノC2/2018

15 iiQ Iliiこ
ItIノ A I「 ilc

13.02.2019

1ノ ic.No/1)atc:0310814213
:01/81/050/00338/Aヽ 418/   :03/95/040/00259ん へM18/   22.06.2017

Dccision:′ I｀hc(〕 01ninittcc cOnsidcrcd thc casc as pcr

5



seeking certain information was sent to the applicant on 13.12.2018.llowever, no reply has been
received yet. Hence, the Committee decided to send final rcmindcr to the applicant.

'l'he case stands deferred.

Party Name:VERSATII″ E MeetNo/Datc:
CARD TECHNOI′ OGY  12/81-AIノ C2/2018
PVl｀ I″
″
I｀I)              13.02.2019

HQI「 ilC           RIン A llilc          Iン ic.No/Datc:0410163275
:01/81/050/00289/AM18/  :04/24/040/00064/AM18/  27.06.2017

1)ccision:′ I｀hc(〕 onHllittec considcrcd thc casc as pcr agenda and notcd thatthc casc、 vas disctlsSCd

ill Mccting No.7/81-AIノ (〕 2/2018 datcd 29.ll.2018 whcrcill thc(〕 ollllnittcc obscrvcd inisinatch in

McitY'sconllncnts and dccidcd to scck thc clariflcation on fcDllo、 ving poillts from ⅣIcitY:

1.IIow nulη bcrs call bc aHowcd in fraction?

2. Iう 1ltitlcincnts givcn lor IImport itclll at SI.No.3, 14 and 15 appcar lo bc inappropriatc as

illlpolt quantity is lcss than what is bcil18 CXportcd.

3.  1lmport entitlclncnt for Sl.No.l is aboし 119°/O ofwhatis askcd for.´ I｀hcrc sccms to bc solnc

calculation error.

IIo、vcver, thc(〕 ol■lrllittec noted that thc letter lor clariflcation has not yct bccn scnt to McitY.

IIencc,thc(〕 olninittec dccided to send a lё ttcr to McitY for clari「lcation.

′
l｀hc casc stands dcfcrred.

Casc No.:          1)arty Nalnc:Iノ M WIND   Mcct No/Datcl      Defcrrcd
20/12/81-AIノ C2/2018    POWI〕 R BIノADES      12/81-AIノC2/2018

11NDIAl PVT,Iノ TD     13.02.2019

HQ llilC            RIフ A Ifilc           Iフ ic.No/Datc:07101H892
:01/81/050/00658/AM19/   :07/24/040/00107ん へM18/   20.07.2017

1)ccision:′ I｀hc(3o■1lnittcc considcred thc casc as pcr agcnda and dccidcd to can thc applicant for

pcrsonal hcaring along、 vith fo1lowing information in N(〕 lnecting:

1.  I「 uH dcscription of cxport product indictillg nct、 vcight of cxport product fbr cach inatcrial.

2,  Wastagc indicatcd in thc application is 2°/0,ho、vcver,it sccins、 vastagc is inuch illorc.

Clariflcation for thc samc.

3.  Matcrial balancc taking into considcration、 vcight of itcll1/s ofilmport,Indigcnous itcll1/s

and、vastagcs.

4.  Iッ ist of consuinablc itclll along、 vith thcir valuc.

ア
I｀ hc casc stands dcfcrrcd.

Casc No.:

6/15/81-AI,C2/2017

Case No.:

12/15/81-AIメC2/2017

HQ File

:01/81/050/00295/AM18/

Parり Namc:
CONNECTRIX INDIA
PVT.LTD.

RI′A File

:03/94/040/00357/AM18/

Mcct No/1)atc:         I)cfcrrcd

12/81-AIノ (〕 2/2018

13.02.2019

1ノ iC● No/1)atc:0310814797

24.07.2017

Dcた rrcd

16

17

Decision:The Committee considered the case as per agenda and observed that a deficiency letter

seeking certain information was sent to the applitant on 14.l2.2}l8.Howcver, no reply has been *rr/
received yet. Flence, the Committee decided to send final reminder to the applicant. 

.ffi*o
sHoPf:r;;;; '."rrade,'hecasestandsdeferred 

6 ,J.*{;#a*t*srffi
".ifis$;'ff$;H'il,



Party Namc:GAMESA   Mect No/1)ate:
RENEWABLE PRIVATE 12/81-ALC2/2018
1′ Iヽ41′「 EI)               13.02.2019

HQ F'ile RLA File Lic.NoiDate:0410163454
:01/8 I /0s0/003 szlAMl&l :041241040/00 103/AM I 8/ 23.08.2017

l9 Decision: Thc Committcc considercd thc case as pcr agenda and notcd the rccommendations of
Consultant ('fEC-l). 'l'he Cornmittee observed the mismatch in the quantities of import items
claimed by the applicant. I Iencc, the Committee decided to refer the matter again to Consultant
('l'EC-l ) for re-examination and comments with the direction to place in the forthcoming meeting.

The casc stands defcrrcd.

Casc No.:

3/18/81-AI」 C2/2017

Casc No.:

4/18/81-A12C2/2017

HQ File

:01/81/050/00353んへM18/

Casc No.:

15/24/81… AIノ (〕 2/2017

HQ Ifile

:01/81/050/00517/AM18/

Casc No.:

5/18/81-AI`C2/2017

HQ Filc

:01/81/050/00354んへM18/

I)cibrrcd

20 Decision: : l'hc Committee considered thc case as per agenda and noted the rccommcndations of
Consultant ('fllc-1). 1'hc Committee observed the mismatch in the quantities of import items
claimed by thc applicant. I Icncc, the Committee decided to refer the matler again to Consultant
('l'lic- 1 ) for rc-examination and comments with the direction to placc in the forthcoming rnccting.

'l'he case stands dclcrrcd.

Party Name:GAMESA   IMect No/1)atc:     I)cFcrrcd
ltI〕NItWABIフ l〕 PRIVATE  12/81¨ Al′C2/2018
1ノ IMI′「 ED              13.02.2019

RI_ノ A Filc              lIノ iCoNo/Date:0410163537.
:04/24/040/00126/AM18/   119.09.2017

Paty Namc:NATIONAL  IMectNo/Datc:      ‐RaCCtCd
STEEL AND AGR0     12/8卜 AIノC2/2018    1
1NDUSTRH]SI′ IMI′ I｀1,1)   13.02.2019

1tIノ A Ifilc                 11ノic.No/1)atc:5610005237
:56/24/040/00027/AM18/   124.10。 2017

Party Name:GAMESA   IMeet No/Date:     II)eFerred
RENIEWABIノ E PRIVATE  12/81-ALC2/2018    1
1ノ IMI′FEI)                13.02.2019            1

RIノA lfilc              Iノ icoNo/Datc:0410163616
:04/24/040/00147/AM18/   25.10。 2017

'21 
Decision:l'hc Comrnittcc considcrcd the casc as pcr agcnda and obscrved that a dcficiency lettcr
was sent to the applicant on24.4.2018 followed by reminder on 18.10.2018 and final reminder on
14-12.2018- Howcvcr, no rcply has been reccived yet. Flence, the Committee decided to reject the
case under intimation to concemed IiA.

I{A conccrned may takc suitable conscquential action accordingly.

22.15tcitibn: 十hc c6mmi■ cと consid`rcd thc casと as pCr agcnda and notcd the rccommcndations of
‐Consultant(′ I｀ 1〕C… 1).Thc Commilcc obscrvcd thc mismttch in thc quantitics Of import items
claiined by the appHcant. IIcncc,thc(〕 Onllnittec decided tO refcr the inattcr again to(〕 Onsultant
(・
I｀EC-1)fOr re_cxaminttiOn and commcnts with thc direction to placc in thc forthcOming mecting.

l-hc case stands dcfcrrcd.



Casc No.:

26/12/81-AI」 C2/2018

HQ llilC

:01/81/050/00664/AM19/

Casc No.:

27/12/81… AI」 (〕2/2018

I′ 1｀(〕IIS

(〕 odc

Party Name:MPP
TECHNOIソOGIES
PRIVATE LTD.,

Party Namc:MPP
TECHNOLOGIES
PRIVATE LTD.,

Meet No/Datc:      IDeferred
12/8卜 AIノC2/2018     1
13.02.2019            1

RLA File             lI′ icoNo/1)atc:0710112313
:07/24/040/00199/AM18/   .26.10.2017

23 Decision:The Committee considered the case as per agenda. DIII vide its I.J.O. No.: DllS-
2IMPP'|1TrPA-1-2019-HE,l dated 13.02.2019 recommended the case as per wastages given in C-
'1647 

and C-1860. I'he Committee discussed the rccommendation and dccided to refer the case
back to DHI in view of different items of imports in Sl. No. C-l860 & C-1641 .

I lcncc, thc case stands dcf,crrcd.

HQ「ile            lRLA Filc           Iノ iC● No/Datc:0710H2314‐

:01/81/050/00665//1M19/   :07/24/040/00200/AM18/   126.10.2017

Decision:″ I｀he Cornlnittec considered the casc as pcr agcnda and dccidcd to flx the fo1lowing ad¨

hoc norms as per recommendation of representat市 e of DHI traking cuc from approved AA No.

0710096368 dated 02.07.2013:

Vleet No/Date:

12/81-ALC2/2018

13.02.2019

Import item

CRCA NON AIフ IノOY STI〕 I]Iフ
SHEI〕
′
I｀SIN COH′

Approvcd

1.05 Kg/Kg
content in the
export product

1.0s Kg/Kg
contcnt in the
cxport product

1.05 Kg/Kg
content in the
cxporl product

Within 20/O of

「
()B valuc

2% of weight
of stecl to be

weldcd
4 Kg/M'f of
the export
product
As per
packaging

Sl.

No.

ITCHS
Code

72091720
of a thickncss ol10.5rnrn or rnorc

but not cxccCdin31rnm

CRCA NON AIノ IノOY STI〕 I〕 Iッ
SIH〕 l〕
′
I｀SIN COHフ

of a thickncss cxcCCdin3 1rnmCORRUGATIBI)
I「 INWAIノ Iツ

TRANSI'ORMIER
TANKS/
CORRUGATI〕 D
I「 INWAIノ Iノ S

(Nct content(1)

CRCA non a1loy

stccl shccts in coil

thk ofO.5mrn or

morc but not

ccccding lrnm―

72000kgs(2)

CRCA Non A1loy
stcci shccts in coil

thk cxcccding

lnlm butlcss than

3rnrn-528000kgs
and(3)HR non
aHoy steel shcets¨

400000kgs)

72091620

24 72085210

32082090

38140010

72299()21

**l I.R.non-alloy Stccl
Shcets/Plates

nclcuant Ijaint Maicrials allorved
uplo 2Yo ()F Ir0B valuc ol'
lixports-
Inside paint/lnsidc coat /MICA

■型堕型M旦
`里

laSC Cttt

Relcvant I)aint Matcrials al lorved

uplo 2o/o ()F IrOB valuc ol'
Iixporls-
'l'hi nner/tlP-1'hi neer/P tJR-

WELDING WIRI]

STEl〕 Iフ GRITS

PACKING MATERIAlン I)INI〕
WOOD(Ct」

′
Fl｀O SIZE

85049010

72051021

44071100

but lcss than 3mm

lixport item



| |
** Parfy will specify thickness of the material both in export and import products which

should match.

ItA concerncd may takc suitablc conscqucntial action accordingly.

Casc No.:

21/12/81-AI`C2/2018

HQ「 ilC

Casc No.:28/12/81-

AI」 (〕2/2018

HQ Filc

Casc No.:

22/12/81… AI」 (〕2/2018

HQ Filc

PRIVATI〕 Iノ IMITI〕 D

RLA Ilile

13.02.2019

1ノic.No/Date:0910065640

13.02.2019

Lic.No/Datc:3410043636

13.02.2019

Lic.No/1)atc:0310817126

Party Namc:DECCAN   Mcct No/1)ate:
I〕NTIう RPRISI〕 SIノ IMI′ I｀IED  12/81-Alノ C2/2018

DcFcrrcd

[)cl'crrcd

Dctrrcd

RLΛ Filc
:01/81/050/00659/Aヽ 419/    :09/24/040/00331/AM17/    03.11.2017

25 1)ccision:′
l｀hc(〕 ollllllittcc considercd tllc casc as per agcnda and dccidcd to ask the appHcant to

ftinlish fo1lowin3 inbrination as rccol■ mcndcd by Consultant(′ I¬ I〕C-1):

1。  Sl.No.2.3.4,58ι 8ofthc Standard I)crlcicncy I「 ormat.

′
I｀hc casc stands dcfcrrcd.

Party Namc:CHINA STl]Iう I′  Mcct No/Datc:
CORPORA′ I｀10N INDIA   12/81-AIノ C2/2018

26 :01 181 10501006661 AVlgl :341241040/00 1 70/AM I 8/ t 4.t I .2017

I)ccision:'l'hc Commitlcc considered the case as per agenda and observed that the hard copy of
application has not yet been received. 'fhe Committee decided to ask concerned I{A and the
applicant to furnish hard copy of application for the examination of the casc.

The case stands deferrcd.

Party Name:H.K.IMPEX IMcet No/Datc:
PVT● IノTD.          12/81-AIノ C2/2018

RIノAI「 ilc

27:91/11/0,0/90660/今
M19/  :0391/919`99919/AM18/  117.H.2017

11)ecision:r「 hc Comlnittee cOnsidercd the case as pcr agenda and Observed that thc hard copy of

lappliCation has nOt yet been reccived.The Conlnlittee decided to ask concemed RA and the

lappliCant tO furnish hard copy ofapplication for the exanlination ofthe casc.

′
Fhc case stands dcferrcd.

ICasc No.:           Party Name:SCHOCH   :Meet No/Date:      IDeferred
i28/24/81-AI′C2/2017    REEDSINDIA PVT lノ TD 112/8卜 ALC2/2018     1

Itlノ A lrilc

13.02.2019

1ノ iC.No/1)atc:0310817217
:01/81/050/00530/AM18/   :03/95/040/00702/AM18/   22.11.2017

1)ecision:1｀ hc(〕 ol■1lnittec considcrcd thc casc as pcr agcnda and obscrved that a dcflcicncy lcttcr

28 gt2 t,il.



sceking certain information was sent to. thc applicant on l4.l2.2olg.gowcvcr, no rcply hasreccived yct' Hcnce, the Committee decidcd to iena final rcminder to the applicant.'l'hc casc stands dcferred.

Casc No.:          1)arty Nalnc:NAPINO   
ルicct No/Datc:      Dcfcrcd

43/24/81-AIノ C2/2017   AU´
l｀0&I〕 I′ Iう (〕

′
I｀RONI(〕 S 12/81-AIノC2/2018

1′

´

I｀ I). 13.02.2019

HQ Irilc           RIン AI「 ilc
lン ic.No/1)atc:o510404735

■∩1/Q1/∩く∩ノ∩∩ξИζノAヽ ■10ノ  |_^′ ′
^′
′ハ.^′^^^^^′ ._‐ |:01/81/050/00545/AM18/105/24/040/00389/AM18/ 10:libら」17~V~∨

:V l′υν
        ‐

| 11'ttitibil十五きこ6轟 ill186 88hζ iaきたa th`ぁζさ五ζlさ|五しさ1と五五五ddさcid`d to sさ ck fr6ふ the applic五五t
弓 ぶ,〕ll露辮 i譜鶏 P,OЪ Tr輛

搬n∞mmms」Кnけ MttY宙
“
thc・ir RN∝

l. Dctails of export product.
2' Quantity of imporl itcm required I'or manul'actr-rring onc r-rnit of cxport product.3. Wastagc claimed in manufacturing proccss.
4. Justification of wastage.

'l'hc casc stands dcl'crrcd.

becn

Casc N().:       Party Naine:NI(〕 ()
19/24/81-AIノ C2/2017   1〕 XTRUSIONSIンTD.

HQ「ilC           RIフ A Filc
:O1/81/050/00521/ノヘM18/ :03/95/040/00423/AM18/

Mcct No/1)atc:

12/81-AIyC2/2018
113.02.2019

Defcrrcd

:LicoNo/Date:0310817742
113.12.2017

Decision:l'he Committee considered the case as per agenda and obscrvcd that applicant'sreply to
39 DL datcd 21.12.2018is not clcar and committce could not rcach to any conclusion, committcc also

lotcd that complete details are not available in appendix- 48,. llencc dccided to ask thc applicant
for fol lowing information :

l. Ilxact composition of Import/lixport products.
2. Completc inl'ormation of Appendix-41r.

'l'hc case stands dcl'errcd.

Casc No.:

69/3/81‥ AI」 C2/2018

HQ File:

.01/81/050/00146/AM19/

Party Namc:NATIONAIノ  ーMCCt No/Dttc:
STEEL AND AGR0    12/8卜 AI′C2/2018
1NDUSTRIES Iノ IMI′「 ED  13.02.2019

ItIノ A Irilc : Iノ iC,No/1)atc:5610005277

18.12.201756/24/040/00031/AM18/

Decision:'l'he committee considered thc case as pcr agenda and
raiscd by Mos was sent to the applicant on 04.10.201g followed
I'lowever, no reply has been received yet. I-rence, the committee

observed that a deficiency letter
by final rcminder on 14.12.2018.
, decidcd to reject the case under

intimation to concerned RA.

ItA concerncd may take suitable consequential action accordingly.

AIノ (〕2/2017
32

Party Name:P()CIノ

ENTERPRISES IンTD.,
‐Mcct No/Date:12/81-  ‐Rttected
lALC2/2018       1
113.02.2019            1

Iノ iC,No/1)atc:0410163810

10

RIノA「 ilc



:0 1 /8 1 /0s0/00s 24t AMtSt fi4t24t040l00 I 90/AM I 8/ 20.12.2017

Decision:'l'he Committce considered the case as per agenda and observed that a deficiency lctler
was sent to thc applicant on 18.10.2018 followed by final reminder on 20.12.2018. However, no
reply has been re ceived yet. I lence, the Committee decided to reject the case under intimation to
concemed RA.

RA concemed may take suitable consequential action accordingly.

Casc No。 :          Party Name:」 UPITER  Mcet No/Datc:
7/24/81-AI」C2/2017   SOLAR POWl〕R     12/8卜 AIyC2/2018

1JIMI´ I｀I]I)             13.02.2019

HQ「ilc           RIノ A Filc          Iノ ic.No/Datc:0210208091
:01/81/050/00509/AM18/ :02/24/040/00154/AM18/29.12.2017

Dcfcrrcd

Decision: The Commitlee considered the case as per agenda and noted that applicant's reply was
sent to Consultant (1'EC-3) for examination. Ilowever, Consultant (TEC-3) informed in mecting

33 that the applicant in itsreply has not furnished any information as asked in D/L and just enclosed
annexure given with thc application. Hence, the Committee decided to seek the applicant again to
furnish following information for examination of the case:

1. Sl. No. 12 of thc Standard Dcficiency l;ormat.
2. Detailcd calculations of raw material required with justification and supporting documcnts.
3. Use of each raw material in manufacturing of export product.

'fhe case stands dcferred.

Casc No.:        Parり Namc:KHK
59/3/81-AIィC2/2018   PRESSINGS AND

FORGING PRIVATE
Iノ IMI 「́ ED

Approvcd

I-lQ Iiilc RLA File Lic.No/Date:5610005296
01 /8 l/050/00 1 36/AM l9l :56l24l04otooo35lAM I 8/ 03.0 1 .20 I 8

Decision: 'l'hc Cornrnittcc considercd the casc as pcr agenda and dccided to fix the following ad-
hoc norms as pcr writlcn comments givcn by consultant ('l'lrc-3)with the conditions that
theGrade, thickness and tcchnical specifications of the steel imported and that exportcd
should match:

Mcct No/Datc:

12/8卜 AIノC2/2018
13.02.2019

I′「 (〕 IIS

Codc

7308400
0

Export item

SCAI「 I'OIノDING G00DS

(i)PRI:SSI〕 I)Pl」
′
I｀ Iノ ()(〕

COUPI′ Iう R

(ii)BOARD RI〕
′
I｀AINI〕R

C()t」 PI′ lうR

(Hi)SIノ I〕 I]VI]COUPIノ l]R

(S・ I｀ I〕 I〕 I′ CIノAMPS)
(NI〕T WI〕 IGI11｀ 0「 H()・ I｀

It()Iン Iン I〕 I)S′ I｀ I〕 l〕 Iノ

STRIPS 117208384()|

73.500M′ I｀)

Quantity ITCHS
Code

Import itcm -[.iorn..nA.O

QuantqL_

82.32 M.1-

IPIA

34

148.000

M.T 72083840

卜I()′ I｀

ROIノ IノED
STI〕 131ノ

STRIPS

(′「 IIICKNES
S OF3MM
′
I｀04.5MM
GRADE
S235」 It)

呻群鰯 舗]ご椰鰯 珊 悟tガ漱鯛:3b師



Note: 'l'he three couplers would have same number in the export product.

RA concerned rnay take suitable consequential action accordingly.

Casc No.:

33/2/81-AI」 (〕2/2018

Casc No.:

58/3/81-AIノC2/2018

38

HQ llilC

:O1/81/050/00135/AM19/

Party Nalnci C()SM()S

Iう NGI′ I｀ 1〕CII PV′ 1｀ IノTD

Party Name:KEI
INDUSTRIES Iン IMI´FED

:RLA File

l:05/23/040/00502/AM18/

Mcct No/1)ate:

12/81¨ AIノ (〕2/2018

13.02.2019

I)cFerrcd

RIノA Irile Lic.No/1)atc:3410043786    
‐

35:91/1140,0/99911/今 Yl?/i31/24/040/00279/AM18/05.01.2018
1)ccision:′「 he Col■1lnittec considered the casc as pcr agenda and noted that applicant's reply ofl

issucd I)/1. was rcccived on 3l.12.20l8.llcncc, thc Comrnittcc dccidcd to l'orward thc applicant's
rcply to DI'}ll'l' for commcnts.

'l'hc case stands deferrcd.

Casc No.: Party Namc: Mect No/Datc: Dcfcncd
73/5/81-AIノC2/2018   1ノ M WIND POWER BIノADES 12/81-AIノ C2/2018    1
1              1[INDIA]PVT.Iフ TD      13.02.2019        1

1HQ「ilC         IRLA File            lノ ic.No/Date:3410043923
:01/81/050/00281/Aヽ 419/ :34/24/040/00350/AM18/     127.02.2018            ‐

36 1btcisi6五
:'「ie ё6轟ふittさ e conζ ideお a tAこ ぁζさas per agenda and observed that a deiciency

lleuCrraised by Consultant(TEC-1)seeking certain informttion was sent to thc applicant on

127.11.2018.IIowcver,no reply has bcen receivcd yct.IIence,thc(〕 ornrnittec dccidcd to send flnal

reminder to the applicant with PI{.

'I'he case stands deferred.

Casc No.:           Party NalllciCHINA STI〕 ItIノ  Mcet No/1)atc:12/8卜    Dcた rrcd
‐
 29/12/81-AI」 C2/2018     CORPORATION INDIA   AIノ C2/2018

PRIVATI〕 Iノ IMITI]I)     13.02.2019

HQ lrilC            RIフ A Irilc           Iノ iC● NO/1)atc:3410043988

37:01/81/050400667/AY19/  :34/24/040/09376/AM18/  22.03.2018
1)ccision:′ I｀hc Conllllittcc considcrcd thc casc as per agcnda and notcd that thc application 、vas

scntto MoS on 07.02.2019 for exalnination ofthe casc.IIowcver,colnlllcnts arc not rcccivcd yet.
′
I｀hc(〕 onllnittec dccided to、 vait fbr conllncnts.

′
l｀ hc casc stands dcfcrrcd.

IMect No/1)atc:

12/81-AIノ C2/2018
113.02.2019

lLic.No/Date:0510405980

126.03.2018

Approvcd



Decision: 'l'hc Committcc considercd the casc as per agenda and dccided to fix the following ad-
hoc norms as pcr writtcn comments given by Consultant (TIIC-3):

39019090

39041090
28258000

39019090

72179099

39089090

Casc No.:53/3/81-

AI′ C2/2018

HQ Filc

:01/81/050/00130/AM19/

３

４

　
　
５

I′ I｀CIIS

(〕odc

74031100 COPPER CATHODE

Import item

*XIノPE COMPOUND/
CROSSIノ INKAl〕 Ll:

POlノ YETHYIノ l〕NE
(〕()MPOUNI)()F relcvant
GRADE
PVC RI〕 SIN
ANTIMONY″ I｀R10XH〕 l〕
IH)I)Iう (HIGI H)IうNSITY
I)OIノ YI]THYIノ I〕NI〕 )
GAlフ VANISI〕 D STI]l]Iノ WHく I〕 /

G.I.ヽ /1RI〕
**NYIノON COMPOUND O「

I .01 Kg/Kg content of export prodr-rct

1.05 Kg/Kg content ol-cxport prodLrct

I .05 Kg/Kg contcnt ol'cxport product
May bc dclctcd
I .05 Kg/Kg contcnt of cxport prodr-rct

I .02 Kg/Kg content ol'exporl product

1 .05 Kg/Kg contcnt of export product

1 .01 Kg/Kg content of export product

i .O f iq..trAq.mtr Cunt.nt of cxport
product

rclcvantGRADE

76051100

39199090

78019990

68149090

* Word 66ANY" may bc rcplaccd by,,Relcvant,'.
** Word"l)ifferent" may bc replaccd with ,,Rclevant',

Party Namc:」 UPITER   IMcet No/Datc:     Defcrrcd
INTERNATIONAIノ     12/8卜 AIノC2/2018
LIMI′ I¬EI)               13.02.2019

RLA File             lIノ iCoNo/Datc:0210208309
:02/24/040/00206/AM18/  128.03.2018

Decision:'l-he Committee considered the case as per agenda and noted that a copy of application
.o *ES sent to MNI{li on 11.09.2018 forexamination of the case. I-lowever, no comments havc bcen" rcccivcd yet. I Iencc, thc Committcc dccidcd to scck thc applicant to furnish following information

I'or examination o1'the casc on thc rccommendation of the Consultant ('[EC-3):

1. Sl. No. 12 of the Standard Deficiency I.-ormat.
2. Detailcd calculations of raw material requircd with justification and supporting documcnts.
3. LJse of cach raw material in manufacturing of export product.

'I'hc case stands dcfcrrcd.

型  瑞跳離蜂 i語:郡繰秘爾ぽ悪t:ぽ漱脚櫛
b州

Ｓ‐
．
Ｎ。

I{ecommcnded Quantity



Party Namc:」 tJPITI〕R
INTERNATIONAIノ
LIMI′ I｀I]D

HQ File RLA File rlic.No/Date:0210208308
:01/81/050/0013llAM19l :0212410401002051AM18/ 28.03.2018

Decision:The Committee considered the casc as per agcnda and noted that a copy of application
. was sent to MNRE on 11 .09.2018 for examination of the case. Howcver, no comments have been

40 ,r...iued yet. I-lence, the Committee decided to seek the applicant to fumish following information
for examination of the case on the recommendation of the Consultant ('l'EC-3):

1. Sl. No. 12 of the Standard Deficiency Format.
' 2. Detailed calculations of raw material required with justification and supporting documents.

3. [Jse of each raw material in manufacturing of export product.

''l'he case stands deferred.

Casc No.:54/3/81-

AI」 C2/2018

(〕 asc No.:56/3/81-

AIノ (〕2/2018

HQ IfilC

:01/81/050/00133/ANl19/

Casc No.:         Parり Namc:HAVIELLS
46/3/81-AI」C2/2018   1NDIA LIMITED

Mcct No/1)atc:

12/81¨ AIノC2/2018
13.02.2019

Meet No/Datc:

12/81-ALC2/2018

13.02.2019

1ノic.No/1)atc:0510406066

09.04.2018

Dcfcrrcd

Approvcd

Party Name:」 lJPITER    ‐Meet No/Dttc:      IDcferred
SOLAR POWER LIMITED ■2/8卜 AI_ノC2/2018    .

113.02.2019            ‐

RLA Filc              Lic.No/Datc:02102083141
:02/24/040/00208/AM18/   104.04。 2018            ‐

Decision:'l'he Committee considered the case as per agenda and noted that a copy of application

was sent to MNRE, on I I .09.2018 for examination of the case. However, no comments have been
41 'r...iued yet. Hence, the Committee decided to seek the applicant to furnish following information

,for examination of the case on the recommendation of the Consultant (1'liC-3):

1. Sl. No. 12 of the Standard Deficiency Format.

' 2. Detailed calculations of raw material required with justification and supporting documents.

3. Ljse of each raw material in manufacturing of export product.

'l'hc casc stands deferred.

HQ Filc RIノ A Filc

:01/81/050/00123/AM19/ :05/23/040/00001/AM19/

Decision:'l'he Committee considered the case as per agenda and decided to fix the following ad-

hoc norms as per written comments given by Consultant ('l'EC-l):

I´ F(〕 IIS

Codc
Export item

RCCB
(R13SH)UAlノ
CURREN′ I｀

CIRCUIT
BREAKl〕 RS)

NYIノON6

85389000 SH′ VI〕 R(〕 RAPHI′ I｀ 1「 I｀ ll)S

85389000

85389000 RI〕 Iィ l〕 ASI〕

85362040

可冨高訂「V平画面面雨
~~

CORE
L,.---- *---.-l=-. ----=L-_'-

RA concemed may take suitable consequential action accordingly.

39081090

Recommcnded

Quantity
As applicd for

6020 Kg
Numbcr on net
to nct basis

Number on net

to net basis

Number on net
to net basis

14

Numbcr on net

Import itcm

42

Sl.

No.

1



Casc No.:

2/1/81-AIノ (〕 2/2018

Casc No.:

23/12/81-AI」 (32/2018

ICase No.:

117/5/81… AI´ (C2/2018

HQ Filc

451:01/11`950/9972,/AM19/

Party Namc:APPIノ l〕

INTl]RNATIONAIソ

Party Namc:KIRTANLAL IMeet No/Date:      IDcferred
STEEL PRIVATE      ■2/81-ALC2/2018    1
LIMI′「ED            ■3.02.2019         1

IHQ File            lRLA Filc           lLicoNo/Date:03108203841
1:01/81/050/00002ん へM19/    :03/94/040/00878/AM18/   ■1.04.2018            1

lDecision:′「 he Comrnittcc considercd the casc as per agenda and noted that Company's reply43 1datedl.H.2018 wasforwarded to MSME on 13.02.2019 for comments.The MSME representat市 e
.informed that the information provided by the applicant is incomplete.Therefore,on the advicc of

representativc of MSMIt,the(3ominittce dccidcd to seck thc following information

l   l.  Sl.No.3,4,58と 1l ofthe Standttd I)erlcicncy Format.

‐   IThe case stands dcferred.

Party Name:GEEKAY   l cctNo/Datc:
WIRI〕SI」 IMH｀ED       12/81-ALC2/2018

13.02.2019

I{Q File .ttLA Irile I-ic.No/Date:0910066164
:01/8 1/0s0/006 61lAM19l :091241040100626lAM I 8/ I 8.04.201 8

Dccision:Thc Committcc considercd thc casc as per agcnda and notcd that a copy ol'application
44 was scnt to MSMII on 1 1 .09.2018 for examination of the case. However, no comments havc been

received yet. Flence, the Committee decided to seek the applicant to furnish following information
for examination of the casc on thc recommendation of the Consultant ('ftrC-3):

1. Sl. No. 2,3 & I I of the Standard Deficiency Format.
2. Details rcquired as per annexure 4E with sample of both export items.

'l'hc case stands defcrrcd.

Dctrrcd

I)ctrrcd

I)ctrrcd

Mcct No/1)ate:

12/81¨ALC2/2018
13.02.2019

RIフA Irilc             Lic.No/Datc:0310820587
:03/94/040/01093/AM18/  123.04.2018

Decision:'l'hc Cornrnittec considered the case as per agenda and observed that a deficicncy letler
raised by MSMIr sccking ccrtain infonnation was sent to the applicant on 19.12.201 8.1 Iowever, no
reply has becn rcccivcd yet. I lcncc, the Committec decided to send final reminder to the applicant.

The case stands deferrcd.

Casc No.:            Party Namc:′ I｀ATA
104/3/81-AIノ C2/2018   1NTI〕 RNATIONAIノ

Iッ IMI′ I｀ 1う I)

'l'hc casc stands dclcrrcd.

Mect No/1)atc:

12/81-AIソ (〕 2/2018

13.02.2019

HQ IrilC            RIノ A Ifilc           l′ ic.No/Datc:0210208361
101/81/050/00181/AM19/  :02/24/040/00002/AM19/  ‐24.04.2018            ‐

46.bぉ
ciζ ion:Thさ commi■ cc c8Asideiさ d ihe cttζ e tts per agenda and observcd thrat a denciency lCttcr
raised by Consultant(′ I｀ I〕C-3)sccking ccrtain informttion Was scnt to the applicant on
19.12.2018.IIowevcr,no rcply has bccn rcccived yet.IIcnce,the Committee decided to scnd rlnal

rclninder to thc applicant.
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::嵩ミ 顎 LC22018  R3だ 需 Ь

GRAVH｀ A 
務 :|、1:場018

1911掲50Ю0122/AMl%1:ち 1月10Ю0072/AMIW措 ∬ 究 管
α日 10048940

'^ I)ccision:'l'hc committcc considercd thc case as pcr agcnda and dccidcd to scck thc applicant to'l / f,rnish lollowing infonnation l'or cxamination of thJ casc as pcr writlcn commcnts givcn byrcprcscntalivc of MSMI;:

L Percentage of lead in cxporl product No. 2 & 3.2' Ilifurcatiorr ol'diffcrcnt typcs of lcad alloy with lcad pcrccnragc.

'l'hc casc stands dcfcrred.

Casc No': I l2l3l8l- Parly Narnc: VIKn I{SI I Mcct No/l)arc: l2lgl- I)clcrrcclAl,C2lz}lt) Nn NO 't'tlcl INOLOGY At,O2t2OtB
NND N I,I,OYS PV'I" 13,02.2019
I-'I'D.

HQ Ifilc RI′A「 ilc Iノ ic.No/1)atc:3110067035
101/81/050/00189/AM19/ :・ 31/83/040/00006/AM19/ 126.04.2018

48‐
bctiζ l。ふ:1lllさ (3orninittee c6五ζider`d tic tttζ c as pさ i五L`nda indふもscrvcd that a dさ fl`ichty Iさ ler

蠣麟1:僣I撫聯雌撃fi綱朧Ⅷ嘱T端《脚ξ:潮
y虜割

fhOdI IIentthe Comm競∝ decidedゎ wait思 離

':f躍

鷺品葛 γ

°n and耐 i bC「0宙dc

RA concemed may take suitable consequential actiOn accOrdingly.

ICase No.:        IParサ Name:APPLE  IMcet No/Date:
■2/5/81-ALC2/2018   1NTERNAT10NAL   112/81¨ ALC2/2018

113.02.2019

1HQ IrilC          IRLA File         lI′ ic.No/Date:0310820718

49‐
:91/11/9,9499720/AM19/:03/94/040/01094/AM18/.27.04.2018

Decision:The Committec considcred thc case as per agcnda and obscrvcd that a dcficiency letter
raised by MSME seeking certain information was sent to the applicant on 19. l2.21l8.However, no
reply has been received yet. Hence, the Committee decided to ienO final rcminder to the applicant.

The case stands deferred.

Case No.:          Party Name:APPIノ E   .Mcet No/Date:
18/5/81-AIノ C2/2018   .INTERNATIONAL   112/81-ALC2/2018

113.02.2019

HQ Ifilc RLA lrilc IノiC.No/1)atc:o310820721

50,0 I 18110s01002261 NMtgt :03t94to4otolOgslAM tLt 27 .04.2018
Decision: The Committee considered the case as per agenda and observed that a deficiency letter

'rais.ed. 
by MSME seeking certain information was ient to the applicant on lg.l2.21l g.However, no :

reply has been received yet. Hence, the Committee decided to iend final reminder tolh;;;;;i;;;A{
'l'hc case stands deferred' 
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ICasc No.:         Party Name:APPLE   IMeet No/Date:         IDeferred
119/5/81-ALC2/2018   1NTERNATIONAL   12/81-ALC2/2018        ‐

113.02.2019                 1

1HQ File          RIフ A Filc         lLicoNo/Date:0310820722

5110148140,0/00227/AM19/:0,1941919/019?,`今 Y18/27.04.2018
11)ecision:1｀ he(〕 onllnittec considercd the case as per agenda and observed that a deflciency lcttcr

lraiSed by MSMIE sccking ccttain information was sent to the applicant on 19.12.2018.I-lowcver,no

lreply has been received yct.Hcnce,the Comrnittee decided to send flnal rerninder to the applicant.

IThe case stands dcferrcd.

Party Name:DISHA AUTO Mect No/Datc:12/81-
COMPONENTS PVT.Iノ TD.IAIyC2/2018

13.02.2019

IHQ File              lRIノ A Filc             'Iノ ic.No/Date:0310820713‐

521i01/81/959/002414AY19/  :03/9119191999,P/AM19/  127.04.2018       
‐

,I)ccision:′
「 hc Conllnittcc considered thc casc as per agenda and observcd that a derlciency letter

raiscd by MSMI]sccking ccrtain information was sent to the applicant on 13.02.2019.However,no

rcply has bccn rcccived yct.IIcncc,thc(3omΠ littec dccided to wait fbr rcply ofthc appHcant.

‐1｀hc casc stands dcfcrrcd.

Casc No.:

36/5/81-AIノ (〕 2/2018

ICasc No.:93/3/81-

IAI」C2/2018

HQ「 ilC

53:91ダ |`9,9400170`今
M19イ

Case No。 :35/5/81-

AIノ C2/2018

HQ Filc

:01/81/050/00243/AM19/

Party Namc:DIACH
CHEMICAIノ S&
PIGMI〕NTS PRIVATE
Iソ IMI′ FI〕 I)

RIノA「 ilc
:02/24/040/00026/AM19/

Defcrrcd

Party Name: Mcct No/Date:12/8ト Dcfcrrcd
SIうIKODENKIINDIA  IALC2/2018
PRIVATli l′ IMITED   13.02.2019

RI′A「ilc           tic.No/Datc:0410164293
:04/24/040/00015/AM19/ .04.05。 2018

Decision: l-he Committee considered the case as per agenda and observed that a deficiency letler
raised by DPII'| sceking certain information was sent to the applicant on 24.12.2018.1-lowever, no
reply has becn reccivcd yet. IJence, the Comrnittee decided to send final reminder to the applicant.

I'he case stands deferrcd.

RIノA Filc

54 :0 1 181 10501002841 AMl9l :05123 t040t0}O6t I AMtg I
Decision:'fhe Commitlce considered the case as pcr agenda and observed that application was
forwarded to McitYon29.10.2018. Ilowever, Comments are yet to be received. The Committec
decided to remind MeitY to provide comments.

l'he case stands dcfcrrcd.

Casc No.:76/5/81-    Party Nalllc:Iノ AVA
AI′C2/2018        1NTERNAT10NAIノ

Iノ IMITI〕 I)

HQ lrilC

Mect No/Date:12/8卜       IDcfcrrcd
AIノC2/2018

13.02.2019

1ノicoNo/Datc:0510406433     ‐
11.05.2018                 1

'Mcet No/Date:12/81-     IDeferred  l
ALC2/2018          ‐       |
13.02.2019               1          1

17



Decision:l'he Committee considered the case as per agenda and observed that a deficicncy letter
raised by MSME seeking certain information was sent to the applicant on 14.12.2018 followed by
reminder on 13.02.2019.However, no reply has been received yet. I'lence, the Committee decided
to wait for reply of the applicant.

'l-hc casc stands dcferrcd.

〔〕asc No.:115/5/81-

A12C2/2018

HQ「 ile

(〕 asc No.:150/5/81-

AIノ〔〕2/2018

HQ IrilC

:01/81/050/00358/AⅣ119/

ITCHS
Code

85023990

Case No.:45/12/81-

AI」 C2/2018

HQ Irile

:01/81/050/00683/AM19/

Party Namc:VOI′ I｀H
HYDRO PRIVATE
IノIMITEI)

RLA「 ilc
:05/24/040/00086/Aヽ 419/

72251990

Party Namc:」AIN METAL
ROLLING MILLS

a」A File

:04/24/040/00047/AM19/

i*port item

l〕 lcctrical Stccl(〕 oil

IJN 10106 M250-

50A Varnishcd

O.5X12001mm

Electrical Stecl Coil

EN 10106 Ⅳ1250-
50A l」 nvanlished

O.5X1200■ 1ln

Recommended

Quantity

l16M″ I｀

Parり Name:RR KABEIノ   IMeet No/Date:12/8卜   IDefcrred
LIMITED           IALC2/2018        1

113.02.2019            1

RIノA Filc

:01/81/050/00323/AM19/    :03/95/040/00170/AM19/
Lic.No/1)ate:0310821223

24.05.2018
56 Decision:'l'hc Cornmittcc considercd thc casc as pcr agcnda and obscrvcd that a dcficicncy lcficr

raiscd by Consultant ('l'l1C-3) secking ccrtain informatior-r was scnt to thc applicant on
19.12.20ltl.llowever. no reply has bccr-r rcccivcd yct. Ilcncc, thc Con-rrnitrcc dccidcd to scld final
rcmindcr to thc applicant.

'l'hc case stands deferred.

Ⅳicet No/Date:12/8卜    Approved
ALC2/2018        1
13.02.2019            ‐

Lic.No/1)atc:05104065881

24.05。2018            1

Decision:'fhc Committcc considered the case as per agenda and dccidcd to l.rx the following ad-
hoc norms as per written comments given by Consultant (TEC-3):

57

72251990

ItA conccrncd may takc suitablc cor"rscqucntial action accordingly.

2.52 MT

Mcct No/Datc:12/81-   Dcfcrrcd

AIソC2/2018

13.02.2019

1ノ ic.No/1)atc:0410164362

25.05.2018

581鷺LIIttl認鷺露i脳電:裾1糠竃猟l∬:fgendaand deddedわ
∞ekぬe ap山血ゎ

|

of the case as per written comments giveni

lby representative ofMSME and to include the casc in

lCaSe by a■ ending the PH along with other similar cases

1   1.  Percentage oflead in import product.

1   2.  Percentage oflead in anoys of expOrt product.
′
「
he case stands deferred.

18

認 :li:i45    1 2.000 Set

Stator Core
I-amination with

wcighing l.436

Kg)

Quantity



Party Narnc:P.M. Mcct No/1)atc:12/81- i)cl'crrcd
131ソECTRO AUTO PVT. AI′ C2/2018
LTD.              13.02.2019

IHQ File           lRLA File          Lic.No/Date:0310821232  1

59‐
:91/11/050/002?6(AM19/103/9,/04099118管 M19/ 25.05.2018       1
1)ccision:1｀ he(3olninittee considered thc casc as per agenda and obscrved that a derlciency lettcr

raiscd by MSMIt sccking ccrtain information was sentto thc appHcant on 19。 12.2018.However,no

reply has bccn rcccivcd yet.IIence,the(3onllnittee decided to send flnal renlinder to thc appHcant.

1｀ he casc stands dcfcrrcd.

ICase No。 :        Parサ Name:PARAM   IMcet No/Date:12/81-   IDeferred
195/5/81¨ AI′C2/2018    1NDUSr「 RIES        IALC2/2018          1

13.02.2019              1

HQ File          RIノA Filc          Lic.No/Date:0310821231  1

6091411/950/00193咎 )`19`:919,イ 91999177件 )(19/25.05.2018       1
11)ecision:′「 he(3ornmittce considered the case as per agenda and observed that a deflciency letter

laiSed by MSME sccking certain information was sentto thc applicant on 13.12.2018。 However,no
reply has bccn reccivcd yct.Hcncc,the Conllnittee decided to send flnal reminder to the applicant.

IThe case stands deferrcd.

Casc No.:88/5/81-

AIノC2/2018

Case No.:

147/5/81-A12(C2/2018

HQ「 ile
:01/81/050/00355/AM19/

ICasc No.:30/12/81-
‐AI」 C2/2018

1HQ Filc

621:01481/959/00668/Λ
M19/

a溜胤:::織lif鷺馨ぶi#驚l管 1胞器肌謝w瞥:τ庁晨:を11器駕為Te獄:
lppliCant has g市cn rcfercncc to S10N which pertains to diffcrcnt product.Hence,the Commi■ ec

lCCded tO SCck電 江n■Om the appltanttO mrnish blЮ whg infoma10nお r examinttion of thc
lcasc:

1  1。 COmpOSition of exportitem.

1  2.Calculttion ofmatcrial wastage withjustiflcttiOn.

IThc case stands dcfcrrcd.

Party Name:VEDANTA   Meet No/Date:12/81-   Deferred
I」 IMITED             ALC2/2018

13.02.2019

RLA「 ile             Lic.No/Date:05104066241
:05/24/040/00112/AM19/   128.05。 2018            1

Party Namc:CHINA STEEL .Mect No/Datc:12/81¨   IDcferred
CORPORATION INDIA   ALC2/2018
PRIVATI]I″ IMITItI)    13.02.2019        ‐

RIノA「ilc             Iノ iC:No/Datc:3410044193‐
:34/24/040/00058/AM19/    31.05。 2018            ‐

Dccision:'l'hc Cornrnitlcc considcrcd thc casc as pcr agcr-rda and notcd that thc application was
scnt to MoS ort 01.02.2019 lor cxamination of thc casc. Ilowcvcr, commcnts arc awaitcd. 'l'hc
Cornrnittcc dccidcd to wait l'or commcnts.

'l'he casc stands dclcrrcd.

1s *:.I,:Im-
H*|fi:'r-ffi$ffi

udyoe'



Decision:'l'he Committee considered the case as per agenda and obscrvcd that a deficiency lctter
raised by MSME seeking certain information was sent to the applicant on lg.12.2Ol S.However, no
reply has been received yet. I-lence, the Committee decided to send final reminder to the applicant.

'l-he case stands del'erred.

Casc No。 :     Pany Name:LM WINI)IMcet No/Datc:12/81-
75/5/81-AI′C2/2018   POWER BLADES    IALC2/2018

1[INDIA]PVT.Iノ TD    113.02.2019

HQ File          lRLA File          :Lic.No/Dttc:0710113376
:01/81/050/00283/AM19/ :07/24/040/00342ん へM18/ 101.06.2018

64 Dccision:'l'hc Comrnittcc considcrcd tl"rc casc as pcr agcnda and notcd that applicant's rcply was
scnt to Consultant ('flrc-l) I'or cxarnination. Ilowcvcr, OonsLrltant ('l'lrC-l) inforrncd in rnccting
that rcply of thc applicant of the issucd I)/1. is incomplctc. IIcncc, thc Cornrnitlec dccidcd to call
the applicant for personal hearing in NC mecting.

'l-hc casc stands deferred.

〔〕asc No.:139/5/81-

AIフ (〕 2/2018

HQ IrilC

63 :01/81/050/00347ん
へM19/

Case No.:

74/5/81-AI」 (C2/2018

HQ File

:01/81/050/00282/AM19/

Party Name:LM WIND
POWER BLADES[INDIA]
PVT.LTD

RLA File

:07/24/040/00333/AM18/

I)arty Namc:TI]CHNO    Mcct No/Datc:12/81-   Dctrrcd
S′ I｀AINIッ I]SS             Alン (〕 2/2018

13.02.2019

RLA IPile             Iノ ic.No/1)atc:0310821363
:03/95/040/00067/AM19/    31.05.2018

f)efcrrcd

IHQ File             iRLA File            lLic.No/Date:05104067581

65‐91(11(9,9199,ttrttYl?`  119,1711919991,7/AM19/  106.06.2018       1
1Decision:The Corninittee considered the case as per agenda and observcd that a deflciency letter

lraiSed by Consultant(TEC-1)seeking certain information was sent to the applicant on

119。 12.2018.However,no reply has been received yet.Hence,the Committee decided to send inal

:eminder tO the appHcant.

IThe case stands deferred.

Case No.:          :Parり Name:SVAM
136/5/81-AIノC2/2018    1PACKAGING

IINDUSTRIES PRIVATE
ILIMITED

Mcet No/Date:12/81-  IDeferred

ALC2/2018        1
13.02.2019            1

Mcct No/1)atc:      Dcfcrrcd
12/81-AIノ C2/2018

13.02.2019

1ノ ic.No/1)atc:0710113408

07.06.2018

66 l)ecision:'l'hc Commitlcc considcred the casc as per agenda and notcd that applicant's reply was
scnt to Consultant ('flrc-1) 1-or examination. Ilowever, Consultant ('l'lic-1) informed in rneeting
that rcply of thc applicant of the issued D/Lノ is incomplcte.Hcncc,thc Commi■ ee decided to 911

thc applicant for personal hearing in NC mecting.

'l'hc case stands deferred.
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67191481(9,9199662/今 Y19/  .:91/?「
/9191991,7/AM19/  115.06.2018       1

11)ecision:The Cornrnittee considered the case as per agenda and noted that the application was

isentto MSME on 07.02.2019 for examination of the case.However,conllnents are awaited.The

iCommittee decided to wait for comments.

IThe case stands deferrcd.

Casc No.:24/12/81-

AI`C2/2018

HQ File

,Casc No.:

‐25/12/81-AI」 C2/2018

1HQ「 ilC

Casc No.:

31/12/81-AIノ C2/2018

HQ File

Parり Name:PARAM
INDUSTRIES

RI′A Filc

Party Name:PARAM
INDUSTRIES

RLA File

Party Name:AMAR
KNITMESH
TECHNOlノOGIES
PRIVATE LIMITED

RI_ノ A Filc

Mcct No/Date:      IDcferrcd
12/81-ALC2/2018
13.02.2019

Lic.No/Date:03108217091

Mcet No/Datc:12/81-   IDefcrrcd

ALC2/2018
13.02.2019

LicoNo/Date:03108217H I

Meet No/Date:      IDeferred
12/81-ALC2/2018    1
13.02.2019

Lic.No/Datc:30101043731

Mcet No/Date:12/81-    Approvcd

AIゴC2/2018

13.02.2019

Lic.No/1)atc:0310821931

:01/81/050/00663lAVlgl :0319510401002381AM19/ 15.06.2018

Decision:'l'he Comrnittee considered the case as per agenda and noted that the application was

sent to MSME on 01.02.2019 for examination of the case. However, comments are awaited. Thc
Committee decided to wait for comments.

The case stands dcfcrrcd.

69 :0 1l8l10s0100669/AM I 9/ :301241040/0001 5/AM I 9/ 25.06.2018

Decision:'l'hc Committcc considcred thc case as per agenda and notcd the written commcnts givcn
,by Consultant ('fl1c-3). 'l-hc Committec decided to seek from the firm the justification of
:essentiality of the import item with reference to the export product.

:

The case stands deferred.

Casc No.: Parly Narne:APAR

70

36/12/81-AIノ (〕2/2018     1NI)US′ I｀ ItlltS Iノ IMI′ I｀ 1う I)

HQ IlilC RIノΛ IfilC

:01/81/050/00674/Aヽ 419/   :03/94/040/00119/AM19/   26.06.2018            ‐

1)ecision:′
「 he(3onllmittec considered thc case as per agenda and decided to flx the fo1lowing ad¨

110C nOrlllS as Pcr Wr“ tCn c。 1■ mcnts givc,by ConSultant(′ l｀ 1〕C-3):

1注1撫l"|:塁Ill班叫wM騨生|こI蹴∬
y

,J響 ‖薬 1撚i帯 脚
『
L WMtt l Nct l墜 興 娼Q

I NCti l%wlSt4gc

il考燃 1講鸞ぷ
ЮU)D  Iミ

ll:落遷計
** 'I'hc word "Plates" may be deleted from the import item description.

RA concemed may takc suitablc consequential action accordingly.



Casc No.:           Party Namc:STERIノ ITE   Meet No/1)atc:12/81-
129/5/81-AI」 C2/2018   POwER′

I｀RANSMISSIoN AIノC2/2018
Approved

Iノ IMITIう D 13.02.2019

I{Q File RLA File Lic.No/Date :03 tOg22O33
:01/81/0s0/003371 AMtgt,:03t95to4otootz2tAMlgt 28.06.2018
Decision:Thc Committce considered thc case as per agcnda and decidcd to fix the lollowing ad-
hoc normsas per SION C-7:

１

　

２

　

．
３

　

４

ITCHS
(〕 ode

79011200

27101990

IIigh Carbon steel wire/ltod

Import Item

霧出ポl∬胤:貶attT

I{ecommcndcd Quantity

May bc I)clctcd

I .01 Kg/Kg colrtcnt in thc exporl product

Itccommcndcd quantity

T^O t fgtfg6ntent in .*por1 
--

prgqug _
1.05 Kg/Kg content in export
product

1.01 Kg/Kg
prOduCt

l.01 Kg/Kg
product

76051100

Note: Steel in the export item should be galvanized.

RA concerned may take suitable consequential action accordingly.

Casc No.: Parり Namc:KEI Mcct No/1)atc:12/81- Approvcd
125/3/81-AIノ C2/2018     1NDUSTRH〕 SIフ IMI′ I｀ 1〕I)  AIノ (〕 2/2018

13.02.2019

HQ IfilC RLA Filc Lic.No/1)atc:0510407029
:01/81/050/00202/AM19/   105/23/040/00134/AR419/   102.07.2018            1

Dccision:The Comrnittec cOnsidered the casc as per agcnda and dccidcd tO rlx the fo1lowing ad―

hoc norms as pcr written cOmments given by COnsultant(′
I｀ IEC… 3):

I・ I｀ (〕 IIS

(〕 odc

74031100 COI)PIER CATHODl〕

39019090

*XIノPE COMPOUND/
CROSSLINKABLE POLYE′

I｀IIYLENE
COMPOUND OF relevant GRADE

PVC RESIN39041090

76051100
AIノ UMINIt」 M WIRIう ROD
(じ Iィ 11(〕 111ヽ 91ィ Y:I｀ I(〕 9ヽ▲1211)
SI〕MI CONDUCTIVE WATER
BIノOCKING l｀ AP13/WATER
I〕 Iノ OCKING rl、 AP13

1.05 Kg/Kg conteni in export
roduct

ANTIMONY´ I｀RIOXH)I〕 May bc dclctcd
1.05 Kg/Kg contcnt in exporrHDPE(HIGH DENSITY

POIノ YI〕 THYIノ I〕NI〕 ) product
GALVANISED STEELWIRE/G.I.
WIRE

1.02 Kg/Kg content in export
product

NYIノON COMPOUND OF DI「 FERENT
GRADE

1.05 Kg/Kg content
roduct

76051100

72279090

Aluminium Wire Itod

72179099

39089090

謀

:曹甲
:

UdV。9

39199090
contcnt in cxport

Ｌ

　

ｏ

Ｓ

Ｎ

7jnc
Overhcad Conductor
Grcasc

Aluminium Alloy Wire

71

Rod

5

6

7

8

9
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`11

lll°

rt_|content in

ny" may be replace by "Relevant".
** Words "Oopper F'oil" may be deleted.

RA concerned may takc suitable consequential action accordingly.

-. r0 I l8l 1050100642lAMlgl :0319410401003201AM191 01 .08.2018
IJ

:Decision:The Committee considered the case as per agenda and noted that the application
sent to MoS on 01.02.2019 for examination of the case. However, comments are awaited.
Committee decided to wait for comments.

'fhe case stands defcrred.

Casc No.:

4/12/81¨ AI」 C2/2018

HQ File

Casc No.:

11/12/81-AI」 (〕 2/2018

Decision:The Committec considered the case

sent to MSMII on 07.02.2019 for examination
Committee decided to wait for comments.

l'he case stands defcrred.

Case No.:

68/12/81-AI」 C2/2018

HQ「 ilC

Casc No.:

8/12/81-AIノ (〕 2/2018

Party Name:CHANDAN  ‐卜Icct No/Datcl1 2/81-  ‐Dcfcrrcd
STEEL LIMITED       ALC2/2018

13.02.2019            1

RIプA Ifilc Lic.No/Date:0310822765

Party Name:ENERGY    IMcct No/Date:12/81-  IDeferred
OIlノFIEIノD′ I｀00LS PVT. :AIノ C2/2018
1ノ

′
I｀1).,                   13.02.2019

as per agenda and noted that the application was

of the case. Ilowever, comments are awaited. 'l'he

ｗａｓ

ｈ

‐HQ Filc            RIフ A Irilc           I′ ic.No/Datc:0510407406

741:91481/050/00649/AYl?/  :05/23/040/00196/AM19/  01.08.2018

RIンA Irilc Iッ ic.No/1)atc:0510407433

,:01/8tl0s0l00l06lAMlgl :0512410401002761AM191 i03.08.2018

75 Decision:'fhc Committec considcred the case as pcr agenda and decided to scek the applicant to
furnish following information for examination of the case on the recommendation of Consultant
(1'EC-3):

l. Composition of export item.
2. Calculation of material wastage with justification.

I'he case stands defcrred.

Party Name:VEDANTA  IMcet No/Date:12/81-  Deferrcd
LIMITED            ‐ALC2/2018

、13.02.2019            ‐

Party Name:CENTURY   Mcct No/Datc:      Detrred
MIう TAIノ RECYCI」 ING    12/81-ALC2/2018
Iノ IMI′ I｀ 1〕 I) 13.02.2019

IHQ Filc              RIノ A「ilc             lノ icoNo/Datc:0510407446

76191411/9,9/99,46`AM19/  :05/7,4019/091?'/AM19/  106.08.2018
11)ccision:′ I｀hc(〕 olninittec considered thc casc as pcr agcnda and notcd that the application was

scntto MSM1l on 07.02.2019 for cxarnination of the casc.Howe,cr,conlrFICntS arc awaitcd.′ I｀hc

(〕olnlnittcc dccidcd to wait fbr colllmcnts.

'l'he casc stands dcfcrrcd.
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Casc No.:

3/12/81-AI」 C2/2018

HQ File

Party Name:APAR Mcct No/1)atc:12/81- Approvcd
INDUSTRIES LIMITED  IALC2/2018

113.02.2019

RIノA Filc Lic.No/1)atc:0310823067
:01/81/050/00641/AM19/   :o3/94/040/00338/AM19/   14.08.2018

1)ccision:′Fhe Comrnittee considered thc case as pcr agenda and decidcd to flx the fol10wing ad―

hoc nOrms as per written cOmments given by COnsultant(TEC-3):

**The word "Plates,, may be deleted.

RA concerned may take suitable consequential action accordingly.

コ

刊

ヨ

Casc No.:64/12/81-

AIノ C2/2018
Pany Nalllc:KEI

INDUS′ I｀ItII:SIノ IMITI〕 D
Meet No/Date:12/81- IApproved
AlノC2/2018        1
13.02.2019

HQ File            RLA File           Iノ ic.No/Date:0510407612
:01/81/050/00702/AM19/    :05/23/040/00226/Aヽ 419/   127.08.2018            1

購凛驚踏』:‖躍il:器鯖:ittTЪ :l鑑∬職壁:;:d∝
d“Ю iXぬebb輌ng測―

Irnport Itcm

(〕 ()I)1)l〕 R(〕ATHODI〕

*XLFE COMPoUND'こ
ROSSIノ INKABLE

POLYEl｀ IIYIノ IうNE COMP()uNI)0「
REIノEVANT GRADE

PVC RESIN

HDPE(HIGH DENSH｀Y POIノ YETHYIノENE)

GAlノVANISED STEELWIRI〕 /G.I.WIRE

111400270001器 瓢 滉 凝 ,PROPYLENE RUBBER
*Word``ANンリ'Inay bc rcplaccd by``Rclcvant"。
** Word "COPPER FOIL,, may be deleted.

RA concemed may take suitable consequential action accordingly.

I{ecommended qilntity -

l.0l Kg/kg content in

-c"xpgt't 
ploduq!

1.05 Kg/Kg content in
export product

1.05 Kg/Kg iort.nt in
cxporl product
Muy be dclelcd
1.05 Kg/Kg .o;t.nt in
cxport proqU_g!

1.02 Kg/Kg content in
cxporl product

1 .01Kg/Kg content in
cxport product
I .01 sq.mtr./sq.mtr

g9_r{9!1_Ln gIpg rt ppq q ct
I .0lKg/Kg content in
cxport product
I .01Kg/Kg contcnt in

£XpOrt prOd里

1.05 KgA(g content in
cxport product

ITCHS
Code

74031100

39019090

76051100

39199090

AIノUMINIUM WIRIJ ROD(1〕 I′ECTROLY″ I｀ I('

器 器 鶏 百画 面 面 画 面 ING~
TAPE/WATER BLOCKING TAPE
**COPPER TAPE(EIノ

I〕CTROlノ YTIC Hiに ,丁T
CONDUCTIVITY GRADE) _______

GIフASS MICA′ I｀APE

74101100

68149090

24
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一

７７

ITCIIS COde

76061190
39011090

Itecommcnded quantity
Net l l%o wastage
Net 

11 2.5% wastage
39042110 PVC RESIN

塁ユ堕

78
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39041090

28258000

39019090

72179099



Casc No.:18/12/81¨

AI」C2/2018

HQ Filc

Casc No.:

5/12/81¨ A12(〕2/2018

HQ lfilC

Pafly Name:EFD

Parり Name:DISHA AUTO
COMPONENTS PVT.Iノ TD.

RI」A Filc

Mcct No/Date:12/81-  Deferrcd

13.02.2019

1ノic.No/Datc:0710113791

13.02.2019

1′ic.No/Date:0710113793

Mcct No/Date:      ‐Dcferred
12/81-ALC2/2018    ‐

13.02.2019            
‐

I′ic.No/1)atc:0310823617.

INDUCTION PRIVATIう    ・A1/C2/2018
LIMITlζD,

RIノA Filc

:0 I /8 1 /050/006 s6lAMl9l :07 1241040/001 20lAM19l 30.08.20 I 8

Decision:Thc Committce considered the case as per agenda and noted that the application was
sent to DFII on 07 .02.2019 for examination of the case. However, the Committee decided to refer
the case to McitY as per advice of representative of DI-ll and MSME present in the meeting.

'l'he case stands deferred.

Case No.: Party Name:llFD Mcct No/Date:12/81-   Dcfcrred

19/12/81-AIノ C2/2018    1NDUCT10N PRIVATIじ    AIブ C2/2018

:01/81/050/00651lAM19l :07 1241040i00121lAM19l 30.08.2018

Decision:Thc Committcc considered the casc as per agenda and noted that the application was

sent to DI{l on 07 .02.2019 for examination of the case. However, the Committce decided to rcfer
the case to McitY as pcr advice of representative of DIll present in the meeting.

'l'he case stands dcfcrrcd.

HQ「 ilC RIノA File

Mect No/Date:      ‐Dcfcrrcd
12/81¨ AIノC2/2018
13.02.2019

1ノicoNo/1Date:3410044458‐

8 I :0 1/8 110501007 08/n M I 9/ :3412110401002541AM191 30.08.20 I 8

Decision:Thc Committec considered the case as per agenda and observed that the hard copy of
application has not yet becn reccived. 'fhe Committee decided to ask concerned ItA and thc
applicant to fun-rish hard copy of application I'or the examination of the casc.

'l'hc case stands dcfcrrcd.

HQ「 ilC

Iノ IMITIう D,

ItIノ A Irilc

Casc No.:            Party Namc:MI〕 W
70/12/81-AIJ(〕 2/2018      1う Iノ l〕 C′ I｀RICAIノ SI″ TI).

82 
:0 | l811050100643lAl/rlgl :031941040/005 lO/AM l9l 07.09.20 I 8

Decision:'l'hc Commitlec considcrcd thc case as per agenda and noted that the application was

sent to MSME on 07.02.2019 for examination ol'the case. I-lowever, comments are awaited. 'l'he

Comrnittee decided to wait for comments.

'l'he case stands delcrrcd.



Casc No.:2/12/81-

AIノ C2/2018
Parサ Nalnc:A(〕 (〕     Mcct No/1)atc:12/8卜   Dcた rcd
PHARMAPACK PVTIノ TD AIン C2/2018

13.02.2019

IHQ File            lRLA File           lLic.No/Date:03108236821
1:01/81/050/00640/AM19/  1:03/94/040/00461/AM19/  110.o9。 2018       ‐

3鵠:I穐肌擢器驚tWr:醤梢i∬誌柵靴鮮出飢ll躍島:器
kぬe叩山mb

1 . 'l'hickness of import item at Sl. No. 1,2 & 3.
2. Percentage of non volatile matter content in item No.4 & 5.
3. I'ypes & chemical base of import item at Sl. No. 4 & 5.

'I'he case stands deferred.
選

Casc No.:           Party Nalnc:」 INDAIン SAW Nlcct No/1)atc:      Dcた Icd
14/12/81-AIノ C2/2018      1フ IMITI]I)             12/81-AI′ C2/2018

13.02.2019

HQ IrilC            RIノ A「ilc           I′ ic.No/Datc:0510407744
:01/81/050/00652/AM19/    :05/23/040/00250/AM19/    11.o9.2018

84 1)ccision:′
I｀hc(〕 olnlmittcc cOnsidcred thc casc as per agcnda and notcd that a tealll colllprisi113

(〕 ()nsultant(´ I｀ I〕 (〕 -1),COnsultant(´ I｀ I〕 (〕…3)and Asstt,D(〕 If′ I｀ (1)I]S-2)was dCputcd to cOnduct study
ofthc inanuねcturing prOccss Of thc appHcant(〕 01mpany.′Fhc study rcpOlt is still awaitcd.IIcncc,
thc(〕 Onllnittcc dccided tO wait fOr thc said study rcpOrt.

′
I｀hc case stands dcfcrrcd.

Casc No.:           Party Namc:ARMOR    Mcet No/Datc:12/81-   Dctrrcd
17/12/81-AIノ C2/2018     PIノ AST LIMI′ I｀IED        AIノ C2/2018

13.02.2019

HQ lfilC            RIノ A「ilc           Iン iC● No/Datc:0710H3842
:01/81/050/00655んへM19/    :07/24/040/00156/AM19/    12.09.2018
85 1Dccisioil・

ItAさ こ6轟轟ileさ 86五ζidもおa th8ぁ :c ttζ  lさ:五L`ndtt and dccidcd to ask thc applicant t
lfumish fO1lowing information as recOrninended by representative ofヽ 4sME:

1.  Sl.No. 1,2,3,4,5,2乾 1l ofthc Standard I)eflciency「 Orinat.

′
I｀hc casc stands dcfcrrcd.

Case No.: Partv Name:IPatt Namc:DISHA AUTO Iノ`
“
0し 1｀υ"                ,「 こlLy lN4111じ :1ノ 10 rl′、′、∪ 1ヽり  lViCCI INO/1り atC:lz/61-    ILJelerred  l
16/12/81-AI′ C2/2018     ‐COMPONENTS PVT.LTD.IAIノ C2/2018               1

113.02.2019            1         ‐

HQ「ilC           RLA Filc           Iノ ic.No/1)atc:0310823797

86 :01/81/050/00644/AM19/    :03/94/040/00528ん へM19/    17.09.2018

1)ecision:′ I｀hc COmrnittee cOnsidcrcd thc casc as Der agenda and n01cd thЯ l thρ  Яnnlirnti∩n 、〃ЯQlreclslon: I ne Uommlttee constdered the case as per agcnda and notcd that thc application was
sent to MSME on 07.02.2019 for examination of the case. I lowever, comments are awaited. 'I'he
Committec decided to wait for commcnls. -.. 

^ ,/
'r'he ca.se slands defcred. .^affi"["r*r*

劇・M  
畑` £封 '



Parり Name:HI― TECH    IMcet No/Date:12/81-  Withdrawn
RADIATORS PVT.LTD。 ,  IALC2/2018        1

113.02.2019            ‐

IHQ File             
‐
RLA File            lLicoNo/Date:03108238791

:01/81/050/00645/AM19/    :03/94/040/00512/AM19/    19.09.2018

871bことisioli′「he ё6ふ

“

ittcc 86nsidered tAc casc tts per agCnda and notcd that concerncd RA Mumbai

vidc letter dated 19.09.2018 has informed that above AA has becn issued on repeat basis as pcr
lPara 4.12 ofthe l]′

「
Po Accordingly,the Corninittee decided to anow the withdrawal of thc case

‐from thc agcnda.

Case is withdrawn.

Casc No.:

7/12/81-AI」 C2/2018

Casc No.:1/12/81-

AIノ (32/2018

HQ Filc

ITCIIS

(〕ode

7314429
0

IExport hem

PVC/POWDER
COATIじ I)NON ALIノ OY I
HO′ I｀ I)IP GAIノ VANISED
S′ I｀ 1〕 l〕 Iノ WIRI〕 MESH
/BOX HAVING CORIt
WIRE I)IA(IMPORrl、1]D

MA′FIERIAIノ)RANGI]
I「ROM
2MM′ 1｀06MM.MESII
SIZIう:76.2X12.7MM,
50X200MM,100X150MM,
25X25MM.NI〕

′
F

CONTI]NT Ol'ItXEMPT
MATI〕RIΛ Iノ USIED IN

IうXP PRODUCT l)
RI〕 Iノ I〕VANT NON
AI′ Iブ OY IIO・ 1｀ DIP
GAIノVANISED STItlじ Iノ

WHtl〕―

990.100M′ I｀ (1〕XCIノ 1%
WASTAG13)2)
PVC/POWI)I〕 R
COATING COMPOUND¨
30.928MT(I〕 XCIン 2%
WASTAGl〕 )

RELEVANT
NON ALIッ OY
IIO′ FI)IP

GAIノVANISI]I)
SrI｀1]Iう Iノ WIRl〕

DIA:2MM T()
6MM

PVC/
POWDER
COATING
COMPOUND
AS PER
INTERNATIO
NAI″

STANDARD

I{ecommcndcd
uanti

As applied

As applied

Party Name:A-l lfENC13  1MCCt No/Datc:12/81-  Approvcd

PRODUCTS         IALC2/2018
COoPVT.I′TD.       13.02.2019

RLA File           lLicoNo/Date:03108239 1
:01/81/050/00639/AM19/  1:03/94/040/00542/AM19/  177                  1

125.09.2018           1

Decision:1｀ he(〕 onll■ ittec considered thc case as per agenda and decided to flx the following ad―

hoc norlms as recornlncndcd by representativc of MSME:

ITCHS
Codc

7217201

0

3904229
0

RA conccrned may takc suitablc conscqucntial action accordingly.

27



Dccision:The Committee considered the casc
sent to MNRII on l3 .O2.2O19for examination
Committee decided to wait for comments.

The case stands deferred.

'fhe case stands deferred.

as per agenda and notcd that the application
of the case. Flowevcr, commcnts are awaited.

:Lic.No/Date :05 i b+oz8s0
2s.09.2018

24401  clioEtii:「
【liti[|111∬L

跳

ｗａｓ
ｈ

Casc No.:13/12/81-       l)arty Nalnc:」
INDAIノ SAW  Mcct No/1)atc:12/8卜    DcfcnrrcdAIノ (〕2/2018              1/1MI′

I｀ I〕I)               AIン
(〕 2/2018

13.02.2019
HQ Ifilc             RIノ A「ilc            .Iフ ic.No/1)atc:0510407878:01/81/050/Oo651/AM19/    :o5/23/040/Oo271/AM19/    25.09.2018
90 Dccision:′

I｀hc(〕Onllnittcc cOn

》I抽踊職遷職r
Consultalll(TI〕 C¨ 1),Consultal

艤
tL柵
庸鯉胤∫l:磁 |

′
I｀hc casc stands dcfc・ rrcd.

91

Casc No.:50/12/81_    Parサ Namc:PARKER   Mcct No/1)atc:12/81_  Dctrcd
AI」C2/2018          HANNI「 IN INDIA PVT. AIノ C2つ018

1ィ

ア
I｀I).                    13.02.2019

HQI「 ilc             RIノ
A Irilc

:01/81/o50/Oo688/AM19/ :o424/040/Oo130/AM19/ nゝ
跳 lTCЮ

410164717

DecisiOn:′
I｀hc cOmmi■ce cOnsidcied thc case as AA'ム :Aニカ01hヵ _、 4^lJ^14′ 1   11ノCCIS10n:inc cOmmi■ ce cOnsidcred thc case as 161五

Lさ ha五 五na noted that the applicatiOA ttaslsent tO I)PI11｀ On 07.02.2019 fOr exa11linatiOn Of the case. 
卜IOwever,cOnllnents are awaited. ′

I｀hel‐Committee decided tO wait fOr cOmments.

Casc No.:46l12lgt_

93 
At,c2/2019

Casc No.:2/7/81- Party Nalmc:PIノ ANSI〕 Iう    Mcct No/1)atc:12/81_  Deibrrcd
AI´C2/2018          1NDIA HIGH         AlyC2/201811lNlylA rllUH         AlyC2/2018

1PERFORMANCE 113.02.2019            ‐

IMATERIALS PvT LTDIMAl｀ERIALS PvT LTD   I

I IHQ File            :RLA File           lLicoNo/Date:0710H39331      1
1921:01/81/050/Oo379/AM19/ IЮ7/24/040/Oo161/AM19/ 28.09.2018

1 1DecisiOn:The cOmmittee cOnsidered the case as per agenda and noted that applicant's reply dated l
103.01.2019 has not yet been sent tO cOnsultant(′

「 EC… 3)fOr examinatiOn Of thc case.Hcnce^lhcComlmillρρ ЯρriЯ
^月
十′、f_´、、,_劇 `L_  1・  .comrniuee decidcd io rorward the uppu.unt;;;Jr\;::-,jJj,:ff:??ili!:] or thc case I lence, the

'l'hc casc stands defcrrcd.

HQI「 ilc

28

撻熟騨瀾櫛
bい

1鮮駄ツ
MI 赫Casc No.:12/12/81-

AIノ C2/2018 Deferred

Party Name:KANADE
ANAND UDYOG PVT.
LTD.

RLA rii`

Dcferred



94 
:0118110501006731AM191 :031941040/00538/AM 19/ 17 .10.201 8

Decision:The Committee considered the case as per agenda and noted that the application was

sent to Consultant ('ftlc-3) on 08.02.2019 for examination of the case. However, comments are

awaited. 'l'he Committce decided to wait for comments.

'l'he case stands deferrcd.

Mcct No/Date:12/81-   IDeferrcd

:01/8 1/050/006 841 AVlgl :0319410401006291AM191 I 1 . 1 0.201 8

Decision:The Committee considered the case as per agenda and decided to ask the applicant to
fumish following information as per written comments of Consultant ('l'EC-3):

l. Sl. No. 2,3,,5,1 1 & l5 of the Standard Deficiency Format.

The case stands deferred.

Party Namc:APAI{ Mcct No/Datc:12/81-   Deferrcd

INDUS′ FRIES Iソ IMITI]D  ALC2/2018
13.02.2019

RIノA Filc Iノ ic.No/Datc:0310824510

(〕 asc No.:9/12/81-

AI」 C2/2018

(〕 asc No.:35/12/81-

AIJ(〕2/2018

HQ Filc

Casc No.:15/12/81-

AI」 (〕2/2018

HQ Ifile

Party Namc:JINDAL
Iノ IMI′「 ED

RLA File

COATED PRIVATE
lノIMITEI)

RIノA Ifilc

Party
Name:CONSOLIDATIEI) ALC2/2018
COIN COMPANY      13.02.2019
PRIVATl〕 Iノ Iヽ41TED

‐HQ File            lRI′ A Filc           Lic.No/Datc:0510408138
95 :01/81/050/00647/AM19/   :05/23/040/00315/AM19/   17.10.2018

11〕 ecision:r「 he(〕olnlnittec considered thc case as per agcnda and noted that the application was

lsent to I)PII′ F on 07.02.2019 for cxanlination of the case。 卜Iowever,comments are awaited.′ I｀hc

lCommittce decidcd to wait for comments.

:1｀he case stands defcrrcd.

:01/81/050/00653lA|/rlgl :0512310401003261AM191,23.10.2018
96 Decision:'l'hc C'ornmittcc considcred the case as per agenda and noted that a tcam comprising

Consultant ('l'IlC-1), Consultant ('fEC-3) and Asstt. DGF'| (DES-2) was deputed to conduct study

of thc manufacturing process of thc applicant Company. 'l'hc study rcport is still awaitcd. IJcncc,

the Committec dccidcd 1o wait for thc said study rcporL.

'l'he casc stands dcfcrrcd.

PartyNamC:COLORSI{lNU McctNo/l)ate:12181- Dcferred

:01/81/050/00378/AM19/   .:03/94/040/00676/AM19/   29.10.2018

1)ccision:′ Fhc(〕 ollllnittcc considered thc casc as per agenda and decided

for exalnination.′ I｀hc case stands dctrrcd.

SAW Mcct No/Date:12/8卜   IDefcrred
AI′C2/2018        1
13.02.2019            1

1Lic.No/Date:05104081831

AIノC2/2018

13.02.2019

1′ic.No/Datc:0310824767

to refcr thc casc to MoS

Case No.:1/7/81-

‐AI」 (32/2018

97 HQ Filc

「
財

29



Casc No.:54/12/81-     Party Nalllc:ANKI′
I｀     Mcct No/1)atc:12/81-   Dcfcrrcd

AIノC2/2018           
「
ASTI〕 NlうRS PVTIフ TD。 ,   AIノC2/2018

13.02.2019

HQI「 ilC            RIフ A Filc           Iノ iC.No/Datc:0710H4069
98 :01/81/050/00692/AM19/    :07/24/040/00189/AM19/   30.10.2018
1)ccision:1｀ hc Corninittcc considcrcd thc casc as per agcnda and notcd that thc applicatiOn was‐

scnt to I)PII′ F on ll.02.201 9 for cxarllinatiOn of thc casc. IIOwevcr,conllncnts arc awaited.′
I｀hc

Committce dccidcd to wait fOr c01mments.

′
I｀hc casc stands dcfcrrcd.

Casc No.:39/12/81-      Party Namc:BAOSTEI〕
Iフ    Mcet No/1)atc:12/81-   Dcfcrred

AIノC2/2018          1NDIA COMPANY     AIノ C2/2018
PRIVATI]Iノ IMITIED,     13.02.2019

HQ IfilC           Rlン A Filc           Iン ic.No/Datc:03108248H      
‐

99 :01/81/050/00677/AM19/    :o3/94/040/00674/AM19/    31.10.2018
1)ccisiOn:′ I｀hc(〕 Olllrnittcc cOnsidcred thc casc as pcr agcnda and notcd that thc appHcation 、vas
scnt to I)PII′ I｀ on 07.02.2019 fOr cxalninatiOn of thc casc. IIo、 vcvCr, thc(〕 0111lnittee decided tO
rctr thc casc tO MOS as pcr advicc OFrcprcscntativc OFI)PII′

I｀ prcscnt in thc inccting.

′
I｀hc casc stands dcfcrrcd.

― ― ― ― ― … ― … …
ⅢⅢ
… … … ― ―

―

‐― ‐― ― ‐―                         :

ICase No.:55/12/81-     Party Namc:ARMOR    ‐Meet No/Date:12/81¨   IDeferred ll  Al′ C2/2018          1PLAST LIMITED      ALC2/2018               1
13.02.2019            1         1

1  1HQ File            lRLA File           lLic.No/Date:07101140患
」
‐      |

|:01/81/050/00693/AM19/ :o7/24/040/00194/AM19/ 101.H。 2018      1    1
10015■ iζibi:十五さё6L島薔こと86hξ iともIどa″thさ ιttζも五ζ

‐

“

r ag品と五品L A6t8a that iAさ 昴

`iiι

五16A喜五ζ
l

l  Sentto MSME on 07.02.2019 fOr examinttion ofthe case.As perrecOmmendalon of MSME,thel
colxmitlcedccidcd to ask the applicant to I'r-trnish following ir-riormation:

l. Sl. No. 3,4, 5 & 1 r of thc Standard Dcficiency lrormal.

'l'he case stands deferred.

30
uoYog

(〕 asc lヽ0.:47/12/81-

AI」C2/2018
WithdrawnParty Name:KH｀ CHEN   IMect No/Datc:12/81-

ESSENTIALS         IALC2/2018

113,02.2019

IHQ File           ‐RLA File
lIソicoNo/Date10310824886 1::01/81/050/00685/AM19/   :03/94/040/00695/AM19/  102。
11.2018            ‐

101‐
betision:十 heむ。

“

轟轟ee t8五ζidei3d thc ιase as per agenda and nOted that conccmcd RA I

:l轟鷺詭堆謂
e FTR・比::恩栽11艘:1111糧織1:梱;譜霧品罵F棚:|

Case is withdrawn.



102 
:01/8i/0s0/00694lAllrgl :291241040/00004/AMl9l 12.11.2018

Decision:The Committee considered the case as per agenda and noted that the application was

sent to MSMII on 07.02.2019 for examination of the case. However, comments are awaited. l'he
Committee decided to wait for comments.

The case stands defcrred.

Casc No.:56/12/81-

AI」C2/2018

HQ File

Case No。 :10/12/81-

AI′C2/2018

HQ「 ilC

Case No.:62/12/81-

AI」C2/2018

HQ Filc

(〕 asc No.:42/12/81-

AIノC2/2018

‐Casc No.:49/12/81-
IAI′C2/2018
106.

HQ Filc

LTD。

RLA Filc

Party Namc:MITESH
METAIノ INDUSTRIES

RI_ノ A Irile

Parサ Namc:DEWAN&  IMeet No/Date:12/81¨   Defcrred
SONS             ALC2/2018

113.02.2019            1

IttI_ノ A Irilc Lic.No/Datc:2910025374

Party Name:ENERGY    Mcct No/Date:12/81-   Deferred
OIL「 IEIノ I)T00LS PVT. ‐ALC2/2018

103 
:01/81/0s0/00648/nMl9/ :051231040/00339/AMl9/ 14.1 1.2018

,Decision:The Committee considered the case as per agenda and noted that the application was

sent to MSME, on 07.02.2019 for examination of the case. However, comments are awaited. The

Committee decided to wait for comments.

The casc stands defcrrcd.

13.02.2019

1ノ ic.No/1Date:0510408399

Meet No/Dratc:12/81-  IDcfcrrcd

AIノC2/2018        ‐
13.02.2019            ‐

Meet No/Date:12/81-  IWithdrawnl
ALC2/2018       1      1
13.02.2019            1         1

Paty Name:」 INDAIノ    :Meet No/Date:12/81-  IDcferrcd

FI´ I｀
′
HNGS LIヽ41TED    ‐ALノC2/2018

13.02.2019

RIフA「 ilc Iプic.No/Datc:0510408454

104 
:011811050100700/AM19/ :0512310401003571AM19/ 19.1 1.2018

Decision:'l'he Committcc considcrcd thc case as pcr agenda and notcd that thc application was

sent to Consultant ('l'tic-3) on 08.02.2019 lor examination of the case. I lowever, commcnts are

awaited. 'l'he Commifiee decided to wait for comments.

The case stands deferred.

Party Name:IIINI)

ΛIノ Uヽ41NIUM
INI)l」 S′ l｀ItlltS Iノ

′
I｀ I)●

:HQ File            RLA「 ilc           lI」 ic.No/Datc:0310825143‐
:01/81/050/00680/AM19/   :03/94/040/00686/AM19/  120.11.2018            1

1)ecision:″「he(3omrnittec considered the case as per agenda and decided to ask the appHcant to
105 fumish fo1lowing information as pcr written comments given by Consultant(TEC-3):

1   1.  Speciflc sizc of export products.

2.Composition ofA1loy in cxport product No.2.
1   3.  Percentage of wastage does not rnatch with quantity ofirnport.

|″Fhe case stands defcrrcd.



:0 l/8 l/050/006 8:t lAMlgl,oltgsnqorcol24t AMtgt 22.1 1.20 I 8

Decision:The Commiffee considered the casc as per agenda and noted that conccmed RA
Mumbai vide letter dated 22.11.2018 has informed that above AA has been issued on repeat basis
as per Para4.l2 of the FTP. Accordingly, the Committee decided to allow the withdrawal of the
case from the agenda.

Case is withdrawn.

Casc No.:51/12/81…

AI」 C2/2018

107
l]xport

itclll

I′ cad

lngots

99.970/0

～
lill.Purity

Case No.:33/12/81-

AIノC2/2018

HQ File

(〕 asc No.:57/12/81-

AI」 (〕2/2018

HQ Ifilc

109 :01/81/050/00695/AM19/

Party Namc:PONDY    Mcet No/Datc:12/8ト
OXIDES AND       ALC2/2018
CHEMICAIノ SIノIMITED  13.02.2019

Import item

I{emelted Lcad
Ingots/Blocks/Jumbos

Party Name:ANAND ARC IMcet No/Date:12/8ト
LTD.             IAlノ C2/2018

‐13.02.2019

HQ Filc            lRLA Filc           lノ ic.No/Datc:0410164920
:01/81/050/00689/AM19/  :04/24/040/00179/AM19/  28.11.2018

1)ccisiOn:1｀ he(3ornrnittee cOnsidered the case as per agcnda and dccidcd tO flx the fo1lowing ad_

hoc nOrllls as per written comments Of MsME on repcat basis as approvcd fOr AA No.

0410164295 dated o4.05.2018 in Mceting No: 6/81-AIノ
(〕 2/2018 datcd 01.ll.2018 with thc

condition that thc pcrccntage of lcad in ilnport itcln shOuld not bc morc than 98.270/。

(A1lowing maximum wastage Ofl%aftcr adjusting purity contcnt):

Approvcd

i ne.orrncnded
Quantity

As applied
(RAmust
ensurc
wastage is not
more lhan 1o/o

based on
actual lead
content)

Dcfcrrcd

78011000

RA concerned may take suitable consequential action accordingly.

RLA File
Iノic.No/Date:0310825290

29.11.2018108 
:01l8ll050l006tllAldl9l :o3l94l04oloo72tlAMt9t
I)ecision:'l'he Commitlce considcred thc casc as pcr agenda and notcd that thc application was
scnt to i)PII'l'on01.02.2019 lor cxamination ol'thc casc. Ilowcvcr. commcnts are awaitcd.'l'hc
Cornrnittcc dccidcd to wait I'or commcnts.

'l'hc casc stands dcl'crrcd.

Party Name:DYNAMIC
CABLES PVT.LTD.

RLA Filc

:13/24/040/00115/AM19/

Meet No/Date:12/8卜   ,Deferred
ALC2/2018       1
13.02.2019            1

LicoNo/Datc:1310049137:

30.11.2018

Decision:The Committee considered the c.ase as per agenda and noted that the application was

L.J;H,?#ffx#,3Tn,Z!,:"#Hl"ionoftirecase'However,commentSare^;;,:$V

sHoBHlTGtfTA rradorhe case stands deferred 
3,2 Bt.?[*["s:ir,*:iiTt.:H]k

*'",:'S;' ;n?;, ;", |r e \^r D e ihi

Quantity 11｀ (〕 IIS

(〕 ode

500000.00o

Kg 78019990



Party Name:PREMIER   IMcet No/Dtte:12/81-
INDUSTRIAL        IALC2/2018
CORPORATION LIヽ 41TED 13.02.2019

I{Q File :RLA File Lic.No/Date:0310825326
:01/81/050/00690/AM l9l :031951040/00809/AMl9l 30. 1 1 .20 i 8

ll0 D..irion:'l'he Committce considcred the case as per agenda and noted that concerned RA
Mumbai vide lettcr dated 30. I 1.201 8 has informed that above AA has been issued on repeat basis
as per Para4J2 of the Irl'P. Accordingly, the Commiffee decided to allow the withdrawal of the
case from the agenda.

Case is withdrawn.

Casc No.:52/12ノ81-

AI」 C2/2018

Case No。:38/12/81-

AI」C2/2018

1HQ File

Hl:01481(050/09676/AY19/

(〕 asc No.:69/12/81-

A1/C2/2018

ICasc No。 :48/12/81-

AI」C2/2018

HQ lrilC

l13.:01/81/050/00686/AM19/

Casc No.:44/12/81-

AI´C2/2018
114

HQ Filc

Party Nalne:INDUS′ FRIAIノ

MI〕 TAI′ POWI)l]RS INDIA
PVT L″ I｀D

RI′A File

Withdrawn

Mcet No/1)atc:12/8ト   ーDeFcrred
ALC2/2018
13.02.2019            1         ‐

Decision:'I'he Committee considered the case as per agenda and noted that the application was

sent to Consultant (TEC-3) on 05.02.2019 for examination of the case. However, comments are

awaited. 'l'he Committee decided to wait for comments.

'fhe case stands deferred.

Paty Name:ARNAVI′ UGS IMcct No/Datc:12/81-  IDefcrred
AND FERRULES      IALC2/2018        1

113.02.2019

RLA Filc           lLic.No/Datc:03108253561
:03/94/040/00745/AM19/   03.12.2018            1

Party Namc:」 AMヽ41J    Mect No/Datc:12/81¨   IDefcrred
PK〕 MENTS LIMI′ I｀ED   ALC2/2018

13.02.2019            ‐

Party Name:LM WIND   Mcct No/Date:12/81-   Deferred
POWER BLADESINDIA ALC2/2018       ‐

PV′「 。Iノ
イ
I｀I)              13.02.2019            1

RIノA Filc              I″ ic.No/Datc:3410044736

:34/24/040/00284/AM19/   105。 12.2018

IHQ File           lRLA File           iLic.No/Date:18100043351
1:01/81/050/00707/AM19/   :18/24/040/00004/AM19/  103.12.2018            1

112:Decision:1｀ he Corllinittec considercd the case as per agcnda and decided to scek from the rlrm the

lfo1lowing clariflcttion:

|(i) IフCad contcnt in impo■ as specined in condition shcet is 48-52%whercas thc samc in

l    Appcnd破 4K is 55-60%.Firm to clarify the percentage of Lcad Contentin impon hem。

11｀ he case stands dcFcrrcd.

Decision:l'he Committee considered the case as per agenda and decided to call the applicant for
personal hearing in NC meeting.

'fhe case stands deferred.
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Casc No.:63/12/81-     Party Nalllc:」 INDAIフ SAW MectNo/1)atc:12/81-  Dcfcrrcd
AIノC2/2018           LIMITI〕D            AIノ C2/2018

13.02.2019

‐HQ「ile            RIソ A Filc           I′ ic.No/Datc:0410164973
116 :01/81/050/00691/AM19/   :04/24/040/00205/AM19/   13.12.2018

HQ「ilC           RIノ A Filc          Iノ ic.No/Datc:0510408874
115 :01/81/050/00701/AM19/   :05/23/040/00391/AM19/   11.12.2018

I)ccision:'l'hc Comrnittcc cortsidcrcd the casc as pcr agcnda and notcd tl-rat thc application was
sctrt to Consultallt ('l'l:C-3) on 0ti.02 .2019 I'or cxaminatior-r ol'thc casc. Ilowcvcr. commcnts are
awaitcd. 'l'hc committcc dccided to wait for commcnts.

'l'hc casc slands deferrcd.

Case No.:53/l2l8l- Party Namc:SIIIKODIjNKI Mccr No/l)arc: l2lll- I)cfcrrcdAI,CZI?OI8 INI)IN PRIVA'I'IJ N I,C2I2O18
LIMI′ I｀ Iう I)               13.02.2019            :         :し■lVll lし■ノ               lD.u∠ .∠

‐HQ「ile           RLA Filc          lic N∩
/

:     :

:01/81/050/00682/AM19/   :31/83/040/00141/Aヽ 419/   10.12.2018

'l'he case stands deferred.

Decision:The Committee considered the case
isent to DPIIT on 07.O2.2Olg for examination
refer the case to DHI for examination.

'l'he case stands deferred.

Casc No.:37/12/81-     Party Nalnc:APAR      Mcct No/1)atc:12/81-  Dcfc・
rred

AIノC2/2018            1NDUS′
I｀RIES Iノ IMI′ I｀ED   AIン C2/2018

13.02.2019

HQ「ilC             Idノ A Filc             Iン ic.No/Datc:0310825667.
:01/81/050/00675//1M19/   :o3/94/040/00733/AM19/    14.12.2018

13.02.2019

HQI「 ilC            RIノA IFilc
Iノ iC.No/1)atc:o310825668

118 :01/81/050/00681/AM19/   :o3/94/040/00763/ノ M`19/    14.12.2018

Dccお iOn:1｀hc COmlnittcc cOnsidcred thc case alTr agCnda and notcd that thc applica10n was‐

l17 '" t t o tt'Jwt wwv t rt I1.LY[ t>t .v)t>+lu+uluu I JJlp^N419l l4.lZ.ZOlB
Decision:'l'he Committee considered the case as per agenda and notcd that the application was
sent to Consultant (1'EC-3) on 08.02.2019 for examiruiion of the casc. However. comments are
awaitcd.The cOmmittcc dccided tO wait fOr cOmmcnts.

'l'hc casc stands dcfcrrcd.

Casc No.:43/12/81-     Parサ Name:HI_′ I｀ Iう (〕 II    Mcct No/Datc:12/81-  Dcfc・ rrcd
AIノC2/2018           RADIATORS PVT.Iノ TD. AIソ C2/2018

1309つ ∩10

scntto DPIIT On H.o2.2019 fOr examina● on Oftheあ sc.IIowev`五 ユざモЪ

=LlI駆

`滉

tLLj▼ 花

‐

rcfer the case tO IDHI fOr exanlinatiOn.

|′Flle casc stands dcferred.

34

lsentto MSME on 07.02.2019 for examination ofthe case.HOwever,comments are awaited.Thel

lCOmmittee decided tO wait fOr cOmments.                            |

I)ccision:Thc COmrnittee considered the case as per agenda and noted that the applicatiOn was‐



Casc No.:65/12/81-

AIノC2/2018

ITCHS
Code

HQ「ilC            IRLA Filc            LicoNo/Date:05104089781
:01/81/050/00703/AM19/  :05/23/040/00410/Aヽ 419/  18.12.2018

1)ccision:′「 hc(3oΠlinittcc considercd thc casc as per agcnda and dccided to flx thc fo1lowing ad―

hoc norms as rccolmmcndcd by(〕 onsultant(TEC… 3)with thC COnditions that thc(〕 radc,

thickncss and tcchnical spcciflcations of thc stccliinportcd and that exportcd should inatch:

i.p".t,t.rn I{ecommendcd

Party Name:KUMAR    Mcet No/Date:12/81-   Approved
INDUS′「 RIES       IALC2/2018

113.02.2019            ‐

ITCHS
Code tl

119

TABI′ E KITCHEN
AND OTHER
HOUSI]HOLD
MADI〕 OF

73239420

STAINIJESS STEEL
WI′ I｀II OR

WITHOUT
HANDI〕 Iノ /1ノ ID/
ANTISKID
GASKIt′F

72209090
IRRIiSI)I〕 CTIVl〕 01f

WHAT MA″ I｀ERIAIフ

THl〕 HAND131ノ
Iノ H)/ANTISKID
GASKI〕

′
「 MAY

HAVIう BI〕 IじN
MAI)I〕 ()If 200

SI〕 ItlltS()「

RI〕 Iノ I〕VANT
′
I｀lHCKNl〕 SS

RA concerned may take suitable consequcntial action accordingly.

COLD
ROLED
STAINLESS
STEEL
CIRCIノES
200 SERH]S
OIr

RELEVANT
THICKNESS

1.07 Kg/Kg
content in
cxport product

Mcct No/Date:12/8卜    DcFcrrcd
lAIyC2/2018        1
113.02.2019            1

1LicoNo/Date:03108258221
'  120.12.2018

agenda and decidcd to refer thc casc to

Casc No.:40/12/81-

AI′C2/2018

Casc No.:41/12/81-
IAI」C2/2018

1HQ File

:01/81/050/00679/AM19/

Dccision:The Committcc
MSMIじ for cxalnination.
′
「 he case stands dcた rrcd.

197000.000

Kg

Parり Namc:HEENA

'METAIノ
PVTIソTD

‐RLA File

:03/94/040/00486/AM19/

considered thc case as per l

Paty Name:DISHA AUTO MectNo/Datc:12/8ト   ーDcfcrred
COMPONENTS PVT.L′ FDo ALC2/2018        1

13.02.2019

HQ「ilC             IRIノ A File            Lic.No/Datc:03108258121

120:01/81/0,9/00678/Λ
M19/  :91/94/040/00789/AM19/  20。 12.2018

1)ccision:′ I｀hc(3ornrnittcc considered thc case as pcr agcnda and noted that thc appHcation was

lsent toヽ 4SMI]on 07.02.2019 for exalnination of the case.卜 lowever,comments are awaited.″「 he

(〕ommittec decidcd to wait for commcnts.

`「 hc case stands dcfcrrcd.

121

,鶴θ

ltclll QLrantity



Casc No.:66/12/81-      Party Nalnc:PARASIMPO―  Mcct No/1)atc:12/81-   Approvcd
AIノC2/2018           EXPO PVTIフ TD,       AIン C2/2018

13.02.2019

HQ「ile             RIノ A Filc            .Iン ic.No/Datc:0510409029
:01/81/050/00704/AM19/   :05/24/040/00512/AM19/   21.12.2018+t/\rynyt :u>t24tu4uluu5t'ztAulgl 21.12.2019

Decision:l'he Committee considered the case as per agenda and dccidcd to fix the following ad-
hoc norms as recommended by Consultant ('l'tiC-3) with the conditions that the Giade,
thickncss and tcchnical speciflcations of thc stcclilnported and that cxportcd should lnatch:

122
ITCHS COde Export item Quantity I′ I｀ (〕 IIS(〕 odc Import item I{ecommended

Quantitv

73239420

Stainless
Steel
Utensils,
Grade of
Steel 201

72321.420

Kg 72199090

Stainlcss

Stccl(〕 irclc,

(〕rade of

Stec1 201

1.07 Kg/Kg

content in

export product

RA concerned may take suitable consequential action accordingly.

123 
Il".ition:'fhc Cornmittcc considercd thc casc as pcr agcnda and dccidcd to scck thc applicant to'-' lttrnish l'ollowing information for examination of thc case as pcr advicc givcn by rcprescntative
ol'MSMII:

l. Percentage of lead in export product No. 2 & 3.
2. llifurcation of different typcs of lcad alloy with lcad pcrccntagc.J r -- - -----a)-'

'l'hc casc stands dclcrrcd.

1 . Percentage of lead in export product No. 2 & 3.
2. Bifurcation of different types of lead alloy with lead percentagc.

… … … … …           
… …

鷹

No.:34/12/81- Party Nalllc:ANGl〕 Iノ S
AI′C2/2018

21.12.2018

AIノ UMINIt」 M
ICORPORAT10N

IHQ File Lic.No/1)atc:0310825978IHQ File             lRLA Filc
:01/81/050/00672/AM 19/   :o3/94/04
^^× ^4ム V                I■ しヽハ 1｀ 11じ               11ノ lC.NO/1り atc:
.:01/81/050/00672/AM 19/ :o3/94/040/00819/AM19/ ,7.12.2018

1251

Casc No.:60/12/81-     Party Nalllc:GRAVI・
I｀A   Mcct No/1)atc:12/81-  Dcfcrrcd

AIメ32/2018              1]NI)IA Iノ ′
l｀1)             ノ`Iノ (〕 2/2018

13.02.2019

,HQ「ile            ILA Filc
.IノicoNo/1Datc:1310049156.         ‐:   ヽ  ~                  ムー `入 ■■・ツ                11_ノ 1し。lNU/1ノ こLじ :lDlUU午 ソlDOI         I

:01/81/050/00698/AM19/   :13/24/040/00120/AM19/   124.12.2018

酸4鷺LI鳳鷺器蹴淵
i憲
:鰍ittLT"r ttmda and“

d“d tO scよ he applicantゎ
n of the case as per written comments g市 en by

lrepresentative of MsME:

ICasc No.:59/12/81-

IAI」C2/2018

HQ「 ilC

Defcrred

I)ctrrcd

櫃 1還面州an,

Parり Name:GRAVITA   IMeet No/Date:12/81-
INDIA LTD         IALC2/2018
1                       ,13.02.2019

RIプA「 ilc Iノic.No/1)atc:1310049155

跳ボ:L轟灯
じdV°9



Decision:The Committee considered the czse as per agenda and noted that the application
sent to MSMI: on 01.02.2019 for examination of the case. However, comments are awaited.
Committee decided to wait for comments.

.'l'he case stands deferred.

wasl
′
I｀hel

OI「 IFIノ INE AGENDA FOR NORMS COMMI′ IVFEIt MI]l]′ I｀ING

127

Casc No.5/16/81-

AIゴC2/2015

Mccting No. 12 181

I)atcd: 13.02.2019

Decision: Thc Comrnittcc considercd the case as per agenda and decided to fix thc ad-hoc norms as

per written commcnts given by MoS vide their LJ. O. No.: 2(15)12017-TD dated 28.12.2018. (Copy

enclosed at the end of thc minutes)

I{A conccmcd rnay takc suitablc conscqucntial actiotr accordingly.

Phocnix 1loils I)rivatc Iッ illlitcd,Mumbai

Sl.No.126

Case No.6/21/81-

ALC2/2017
M/s. Apar Industries Limited, Mumbai

Mccting No. 7/81 HO Filc No:01/81/050/00447/AM18/DES.H
Datcd:29.ll.2018 ItIノ A Filc No.:03/94/040/00502/AM18/

Subject: Itevision ofratiflcd norlη s in rcspcct of Advance Authorization No.

0310816527 dated 26.10。 2017.

Decision: 'fhe Comrnittee considered the case as per agenda and decided to fix the ad-hoc norms as

per written comments given by DPIIT vide their F. No. 715212018-TS dated 16.03.2018. (Copy
enclosed at the end of the minutes)

RA conccrned may take suitable conscquential action accordingly.

HO Irilc No:01/81/050/00280/AM16/DES.H

ItIノA Irilc lヽ o.:03/95/040/00152/AM16/

Rcvision of ratiflcd norins in respcct ofAdvanccノ ヘuthorization lヽ o.

0310798003 datcd 01.06.2015.
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SDF

rt ltems:
Model number,
number (if any)

technical specification
and/or weight, of each

and specific quantity-both in terms of
export product (Appendix-33 of current

Det」 ltechnicJ note On m

Detail technical drawine. *ith
any, may also be furnished.

t ofeach rt Product.
Weight of each of the

::""*:: T:_rTtrpor. .ol 
material 

.balan.ins. Net weigr,i lcrors weight minusV         υ  ~ ヽ~~~~~ … ▼4● ``し 二▲`ム■■いowastage)fOr each imported and indigenous input in the export product lnay be

indicated.Net weight a10ng with details Of Other imported input tO be used in the

resultant prOduct and sOught tO be imported/prOcured fronl sOurces other than the
l:ハ △nA^ :r^___ __-   1  ・  ・ ・ ●    _license, if any, may also bi indicated.

Information aboul th.
No' I of Appendix-l lA appearing in current HBP (vol.I) separately for eachproduct.

「
,Chnicd characteHsdcsブ numbers, if an
Assembly dra resultant product showing placement andexact use of components in the ex
Bi」動LrCated qは

111:11:::i:2TP?「 ,,tS t°
be actPunt,d fOr in the resultant prOduct

and the requl:誓

聟黒望事12二
COttOnentsasttareso RawMateFia1/cOnsumables

Size and specificatiOn hdudng gn

無理
EttIょ帯

Wふ誌XL革:諦Cl171:'ぶ朧
Shect layout aiagram ofthe material indicating the wastage duringセ

)lanking

懲 理嘲Weighぽ&        冊 議り Sted Plttes/shects tpt。 30mm thckness
五)Steel Plates/Shects IOrethaniJX=‐石Lkness and upt0 70 1rlm thickness
面)Steel Plates/Shects mOre than 70 mm thickness.
iv) Others e.g. Fl S,型曼eS,Tubes,BarsrRods,castin

Puni.ulurc o
and ratined by_天 LC(with or



②

SDF

without modification) for the same export product covered under this application,
in view of Public Notice No.48 dated 14.11.2002.

15 Use of export product
16 You are advised to apply for SION.
17 Please use expanded/full name of end product. Do not use the abbreviations/short

form.
18

マ 19 Any other information:

The company is requested to submit information sought vide DHI deficiency
letter dated 9.7 .2013 relating to calculation linking EP rating with core/coil
dimension & end use of items 19,21,22 & 26.

20 The information called for must 6
the date of issue of this letter. The information may be directly sent to Chlirman,
NC-II, O/o DGFT, Udyog Bhawan, New Delhi-l10011, E-mail: nc2.dgft@nic.in,
Office Tel. : 23061562, Extn.Z67 .
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Government oflndia

議 ぽ 爺 鎌 Ψ ¶
―
赫

― ,6オ寸鍮誦哺爾 ,でな爺
-110003

Electronics Niketan,6,C G O Colmplex,New Delhi‐ 110003
Website:ぃ 。meityogo■ in

"BI亀ゴ罰夕,

飾
Date“……2曼:里L2里9.¨…

uul

No。
17(41)/2018-IPHVV

Copy to:
Shrl ChanderKant Reddy

M/s.NAPINO A∪ 丁○ &ELE⊂丁RONI⊂S LIMITED
PLOT N0 131 SE⊂丁OR8′ IMT

MANESAR GURGAON′ HARYANA
122050

Sub: - Appticatlon for ratlfication of norms of Advance Licence No. 05j-0404735
dated 06.L2.2017 for export of "DlgitatVideo Recorder,,.

Slr,

Ptease refer to your apptication received from the O/o the DGFT on the subject
clted above.

2. You are requested to provlde the fottowing informatlon to enable further
pi'ocessing of the proposal.

i Detalts of export product.

ii Quantlty of import ltem requlred for manufacturing one unit of export product.
lii wastage clalmed in manufacturlng process.
iv Justlflcation of wastage.

FTDO′

O/o.DGFT
Udyog Bhavan
New Dethi

DirectOr

丁et:011-24301268
EmaiL― anangia@meity.90V・ in

w.r.t.DGFTI.Do No.01/81/50/545/AM-18/DES-2/30 dated o4。 12.2018

之

・ELECTRON:CS:ND!A
B脇bN田 士鴻脇m Chi10s

PowerTO hPOwer

Yours faithfutty

!tr'IIGFFtiErTat ok



File N9。 03/94/4o/512/AM19

TO,■  ■   ‐

∴     GOVERNMENT OFINDIA
MINISTRY OF COMMERCE

OFFICE OF THE ADDL.DIRECTOR GENERAL OF FOREIGN TRADE
NEW CGO BLDG。 ,NEW MARINE LINES,CHURCHGATE,MUMBAI-20.

Date:19。 09.2018.

The Dむector General of Foreign Tradё ,
New DehiT l10 011.-              1           1

・ ‐Kind Attni sHRI KIRTI VARDHAN:Dy,pG甲 ,N9-II   II ■    ‐

SutteCt: Grant of ad▼ ance authonzation o手 rёpeat baSiSt ' |      |  ‐

Sむ,                i           ~                   |

M/Si HI―TECH RADIATORS M.り pl:NAVI MUMB■ has been gr""d
advance authonzation no.0310823879 dated 19.o9。 2018. The cOPies Of the

■ pliC■9n are nOtゎ rWarded“ head甲 Ⅲ 9■ 4uc tO theゃ 119WingrlaS9手 ,111

1鼻1ツ端賓;.搬席需:槻監:1鯖灘轟器弼氣t品耀
|■ I MeetttLg   No.16/81-4LC2/29.1711 dt・ 31・ 19・?917 1.(早 qrS II ‐F19
No.o1/81/050/00271/AM18. ‐   ‐| .:   ‐   ‐ |‐ .  :  ■_1  1  ‐::‐

VARIYATH)

For Addl. Director General of Foreign Trade.

~イ
メ こヽ

「′燿

‐  `｀ |
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 ́                     GOVERNMEN丁 OFINDIA
MINISTRY OF COMMERCE

OFFICE OF THE ADDIT10NAL DIRECTOR GENERAL OF FOREIGN TRADE′

NISHTHA BHAVAN,48,SIR VI丁 HALDAS THAKERSEY MARG′ NEW MARINE LINES′ MUMBA卜 2o.

DATE:  02.11.2018

１

タ
　
　
タ
　
　
Ｆ

|うル21鈍け
‐
　
「
Ｊ
ゴ
ー
Ｊ
釧
Ｆ
ヽ

F:LE NO.03/94/40/0695/AM19

丁o

The Directo「 General of Foreign Trade′

New Delh!.

Kind Attn:Kirti Vardhan′ DY.D.G.F.丁 。(山 C― ll)

Sub:Grant of Advance authorization on Repeat basis

As per para 4.12(vi)of HBP 2015-20.

S ir,

M/s. Kitchen Essentials Mumbai have been granted Advance Authorisation
No.031082488 dt.02.11.2018. The copies of the application are not forwarded to the
Headquarters due to following reasons:

The Advance authorization has been issued on Repeat basis in terms of para 4.07
Read with para 4.1.2 of HBP 2O15-2A on basis of decision of Norms Committee in meeting
No.01/81 ALC2/2018 dt. 15.05.2018 vide RA file no.03940400587AM18

Yours faithf ully,

Asstt.Director General of foreign Trade
For Adl. Director Geneeral of foreign Trade.



⌒

GOVERNMENT OFINDIA
ⅣIINISTRY OF COⅣlMERCE

IILE.NO。

 03/95/040/824/ARI… 19 1を
PF「ヽ
E:    22.11。 2018

To,
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Norms Committee,
O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,
New Delhi I l0 0l l.

I(ind Attn :SHRI.KIRTI VARDHAN,DYDGFT, NC-II
Sub: Grant of Advance Authorization of Net to Net basis

in terms of Para 4.7 of HBp/ Repeat Basis as per para 4.7 .l
&. 4.7 .2 of HBp (Vol.t) 2O0g-14.

Sir,

M/S.MITESH METAL INDUSTRIES,MUMBAI
have been granted Advance Authorization No.0310g25163 dt 22.11.201g . Thecopies of application are not being forwarded to Headquarters due to the followingreasons

踊:I:ぶ11・:離重f2rW滞肝柑Ⅷ∬   解1箱8:濡稚lf

(A.SoKANASE)
FOREIGN TRADE DEVELOPMENT oFFICER
FOR ADDITIoNAL DIRECToR GENERAL OF FOREIGN

TRADE

Jthfully,

OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
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GOVERNR/1EN丁 OF INDIA

Ⅳ!INISttRY OF COR/1R/1ERCE AND INDUSttRY

O/0。 丁HE ADDI丁10NAL DIRECttOR GENERAL OF FOREIGN ttRADE

NEヽ〃 CGO BUILDING′ NEヽⅣ MARINE LINES′ CH U RCHGAttE′ M U M BAl-20

File No. 039s04000809AM19 | e t"r-

To,

DAttE:30.11.2018

CORPORA丁 10N LIヽ41TED.′  MUMBAl have been
0310825326 dated 31.10.2018.The coples of the

Headquarters due to fo‖ owing reason:

丁he Director General

NC‖

Neu′ Delhi-110011.

Sir,

M/s.PREMIER INDUSTRIAL
granted Advance authorization No.
application are not forwarded to the

of Foreign Trade,

Kind Attn。 :Shri Kirti Vardhan′ Dv.DGF丁 (NC‖ )

Sub.: Grant of Advance authorization on Repeat Basis

as per Para 4.12 (vi) of HBP (Vol.!) 2015-20

丁he Advance authorization has been issued on Repeat basisin terms of para 4.07

read with para 4.12 of HBP 2015-2020 on basis of decision of NorrTls Cornrnittee in

Meeting No.2/81-ALC2/2018 dated 29.05。 2018(HQ FoNo.01/81/050/00516/AM17).
The copy of declsion is enclosed herewith.

Encl.: Copy of decision.

Foreign Trade Development Officer,
for Additional Director General of Foreign Trade.

thfully

( {s: (nrunsr 
1
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FoNo。 7/52/2018-TS

hp彎丑菫1薄I選洋面m

Norms committee may take a view

12C

'-'H'''u
(S.K. Jain)

Development Officer
Tele :2306 3166

り

D紺∫Wa器,硼
OFFICE MEMORANDUM

Su可耐

悧 鵬 I:L」 ;罵 :1lJ∬ξlJ端 照 Tir蝋 淵
OnNQ O■0譴65η

Rett DGFT U。○.No.01/81/50/447/AⅣ118/DES-2/534 dtd。
10.01.2018

Advance Authorisation lnay be ratiflcd as under:

1.Net Weights of l.507 ⅣIT,25。744 ⅣIT,7.038 ⅣIT,6.728 MT,5。
412 MT,39。 479 ⅣIT,

58。920 MTよう 10.114 4ヽT may be specifledヽ
rヽith the quantities of export products

from Sl.No l to 8 respectively.

2。

 1潔Pra:t滞
tII)ll∫ t3::lN妥

:ょ。lZ P五
∬Lary lUnalloycd Alumillium  lllay be

as l.01 Kgs./Kg content in the export item at

Sl.No。 8.

■Qua面
L舗棚壕輩乱1称 子ゝ譜:bξ;:ply鷺 ]警職 咤盟EAF『梶

生Q■lantitH‖盤織持爾選鮮倒選F.I
5。 QuantitiCs of import item at Slo No。

6i竜道‖1離Ittll事を遷i:義場ざ
=驚
難t鷲

irm。

To
Directorate General of Foreign Trade

(Sh. Vinod Kumar Kashyap, FTDO, DES'ID

Udyog Bhawan, New Delhi.

_``´
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Government of lndia
Ministry of Steel

Technical Division

RIttLal:‖
籠耐吼1鮮酬 n樹路.ぶ嘉

=侃
撃記:黒」判ll∫出需:

LirTlited,Mumbal.

DGFtt may referto UO No 01/81/50/280/今 M-16/DES… ll/54 dated 05.11.2018 on the

淋鮮磯苧講
t軍
‖ξi『1奮1弱ボ鮒朧

wastage of 30/O as under:

Description to be amended of item
Existing desCription of itenl of

cOld  Rolled  Stalnless  Steel

猟電lttξτ.♂鴇計糧
Mよ
Ъ∫
0品

M叱 |
C)rade 316/316L.

strips/coils of width 40 MM to 240
MM, thickness above 0.08 mm to

Stainless  Steel

0.20 MM Of Grade 316/316L.
Oescription to be amended of item
of import

c面 p■on of item of

Cold Rolled Stainless Steel strips/coils

of tthickness O。 28 MM t0 1.84 MM Of
width 350.00 A/11Ⅵ  to 1540.00 A/1A/1 of

Grade 316/316L.

Cold Rolled Stattless steel coilS Of

thickness abOVe O.20 Nll口 , Width

above 300 1Ⅵ陶l of Grade 316/316L.

6
Deputy lndustrlal Adviser

Shri Chandrakanth Reddy, ntstt OCFT' W gBhawan l\glv Delhi.

o. 2(15)12017 -TD dated 28.12,2018

of Export


